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L O K  S A B H A  DEBATES®*®*

(Part I— Questions find Answers)

Second Day of the Fifteenth Session of First [No. i 
Parliament of India

i
LOK SABHA 

Tuesday, 19th March, 1957

The Lok Sobho met at Eleven of the 
Clock.

(Mr. Speaker (Shbi M. A. Ayyancab) 
in tfie Chair]

ORAL ANSWERS TO QUESTIONS
Air Space Violations

*1. Shri Krishnacharya Joshi: Will 
the Prime Minister be pleased to state:

(a) whether any violations of Indian 
air space have been made by Pakistan 
in 1957;

(b) if so, the total number of viola
tions made during 1957 so far;

(c) whether any protest has been 
lodged; and

(d) if so, whether any reply has 
been received?

The Deputy Minister of External 
Affairs (Shri Anil K, Chanda); (a)
Yes, Sir.

(b) to (d) Two violations by Pakis
tani aircraft have come to our notice 
so lar. The Indian High Commission 
at Karachi was asked recently to lodge 
protests with the Government of 
Pakistan in respect of both cases.

Shri Krishnacharya Joshi; May I 
know in how many cases they were 
forced to violate and in how many 
they were intentionally made?

Shri Anil K. Chanda*. Sir, I do not 
understand the question.

Shri Krishnacharya Joshi: May I
know what kinds of aircraft were used 
in these violations?

2

The Prime Minister and Mtatate* ot 
External Affairs and Pefenee (Shri 
Jaw&harlal Nehru): The hon. Member 
asked something about ‘forced viola
tion’. I do not quite understand what 
he means—forced by whom to violate? 
There is no compulsion for violation. 
All these occur near the border, natu
rally. It may sometimes be that by 
an error a plane may come a mile or 
two on this side—and the planes go 
at the rate of three or four miles a 
minute, maybe even more. But what 
we have in view is what we consider 
not an accidental flying over the 
border but something more than an 
accident. As for the aircraft, of course 
they may be any kind of aircraft, but 
normally they are jet planes,

Shri B. S. Mur thy: May I know 
what are the reasons for such viola
tions as these?

Shri Anil K. Chanda: The answer
has just been given.

Textile Institute, Washernumpat 
(Madras)

*2, Shri S. V. Ramaswamy: Will the 
Minister of Commerce and Industries
be pleased to state:

(a) whether the Textile Institute at 
Washermampat (Madras) has since 
been taken over by the Centre; and

(b) if so, whether any steps are 
being taken to locate it at Salem?

The Minister of Heavy Industries 
(Shri ManoMai Shah); (a) and (b). 
Government have decided to *f>k» 
over the Institute and locate it at 
Salem, Arrangements in this behalf 
have not been completed yet.

Shri S. V. Bamasmuny: May r
know the nature of the work of this 
Institute? What lines does this Insti
tute specialise in?
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Shri Manubhai Shih: Research in 
weaving, particularly finishing and 
printing of handloom cloth.

Shri S. V. Ramaswamy: Does the 
Government of India propose <to 
acquire the site at the place proposed 
in order to locate this Institute?

Shri Manubhai Shah: Yes, Sir.
Dr. Rama Rao: May I know the

reasons for this proposed transfer and 
the expenditure involved in that?

Shri Manubhai Sbah: The reasons 
are that Salem is a good centre for 
handloom art; and the expenditure 
involved is not more than Rs. 2 lakhs.

Shri D. C. Sharma: May; I know if 
similar Textile Institutes are going to 
be set up in other parts of India; if 
so, has Government any plan in this 
respect?

Shri Manubhai Shah: Yes, Sir, an
other Institute has been set up at 
Banaras.

Shri S. V. Ramaswamy: May I
know whether this is linked up with 
the question of industrial estate?

Shri Manubhai Shah: No, this is a 
scheme under the All India Handloom 
Board and it has no connection with 
the industrial estate or small-scale 
industries.

f w  ̂  ̂ rrr̂ TT ^  ^  Tft t  ?
5TTS :

JF tfPT 5TT5̂ > TWT f  I
«  m m  ^  f  i

Middle Income Group Housing 
Scheme

*4. Dr. Satyawadi: Will the Minis
ter of Works, Housing and Supply be 
pleased to state the progress made in 
the housing scheme for the Middle 
Income Group?

The Minister of Production (Shri 
K. C. Reddy): Subsequent to May,
1956, when I stated in the House that 
the Scheme was under active con
sideration and that I hoped a decision 
would be taken in four to six months’ 
time, Parliamentary Committee ‘D’ on 
Social Services (Sub-Committee on 
Housing) recommended that the

Scheme be deleted from the Second 
Five Year Plan and that the amount 
of Rs. 3 crores provided for it in 
the Plan be diverted to other Hous
ing Schemes in the Plan. This recom
mendation has been accepted by the 
Planning Commission. The Commis
sion have, however, recommended 
that the possibility of the Life Insur
ance Corporation’s advancing loans to 
the Middle Income Group should be 
investigated. This is being done.

Tobacco Imports
*5. Dr. Rama Rao: Will the Minister 

of Commerce and Industries be
pleased to state:

(a) how much unmanufactured 
tobacco has been imported from the 
U.S.A. upto the 28th February, 1957 
under the Agricultural Commodities 
Agreement of 1956;

(b) the price of tobacco agreed to; 
and

(c) how Government propose to dis
pose it of?

The Minister of Heavy Industries 
(Shri Manubhai Shah): (a) No im
ports of tobacco have been made so 
far in pursuance of the agreement.

(b) and (c). Certain quantity of 
high grade V irgin ia tobacco is import
ed into the country each year by 
cigarette manufacturers for blending 
with Indian tobacco for production of 
high grade cigarettes. The imports 
under the present agreement will also 
be made by cigarette manufacturers 
at prices to be negotiated by them 
with American suppliers.

Dr. Rama Rao: The hon. Minister
has referred to ordinary imports by 
cigarette manufacturers. But I am 
referring to the Surplus Commodities 
Agreement according to which the 
Government has agreed to import
6 million, lbs. of tobacco. This is far 
in excess of ordinary use or require
ments. How does Government pro
pose to dispose of this, and what is 
the price Government has agreed to 
pay?

Shri Manubhai Shah: The answer
to that is covered by part (a) of my 
reply that so far no imports have been
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made in pursuance of the agreement. 
It is true that 6 million lbs. are to be 
imported during the next three years. 
And the price, as I have said in parts 
(b) and (c) of the reply, will be 
negotiated between the counterpart 
manufacturers here and the exporters 
in America.

Dr. Rao: The hon. Minister
knows that Andhra in particular is 
finding it very difficult to dispose of 
its Virginia tobacco and we are trying 
to sell it to the Soviet Union and 
China. In view of this, how does 
Government propose to dispose of 
these six million lbs. when we are 
not able to sell our own tobacco?

Shri Manubhai Shah: These factors 
have been taken into consideration in 
arriving at the agreement. The normal 
import of this superior type of 
V ir g in ia  tobacco is essential for the 
very blending and disposal of our 
tobacco, about which the hon. Mem
ber is anxious. And that is why we 
have negotiated these imports.

Shri B. S. Murthy: May I know
whether the Virginia tobacco produced 
in Andhra is not of a high grade; and 
if it is, may I know why extra imports 
are made from America?

Shri Manubhai Shah: If the hon.
Member refers to the export of 
Virginia tobacco from this country he 
will find that 75 million lbs. are ex
ported every year. In order to enable 
the production of certain varieties of 
special grade Virginia tobacco, we are 
going to import only 2-5 million lbs. 
as against this figure of 75 million lbs.

Shri Raghavaiah: May I know
whether Government is sure that the 
kind of superior quality of tobacco 
which Government says is used for 
the manufacture of high class 
cigarettes is not at all produced in 
India?

Shri Manubhal Shah: Yes, Sir, Gov
ernment have verified this fact and 
therefore permitted these small 
imports.

Foreign Publicity
Mr. Speaker: Question No. 7.
The Deputy Minister of External 

Affairs (Shri Anil K. Chanda): The

answer is a long one, about a page In 
length. May I read it, Sir?

Mr. Speaker: I think it is about hall 
a page only.

The Prime Minister and Minister of 
Elternal Affairs and Defence (ShrV 
Jawaharlal Nehru): It is more than
half a page because there is some
thing more on the back side of thr 
sheet also.

Mr. Speaker: As there are not many 
questions today, the hon. Minister may 
read out the answer.

*7. Shri Krishnacharya Joshl: Will 
the Prime .Minister be pleased to state:

(a) the steps Government have 
taken to intensify foreign publicity 
during 1956-57; and

(b) the amount spent on the same 
during that period?

The Deputy Minister of External 
Affairs (Shri Anil K. Chanda): (a)
The needs of India’s external publi
city abroad are kept constantly under 
review and from time to time such 
steps are taken as, in the opinion of 
Government, would make it more 
effective.

Some of the important measures 
taken during the year 1956-57 are as 
follows:

(i) Two new publicity offices were 
opened at Belgrade and Damascus. A 
Publicity Assistant was added to our 
Mission in Jedda also.

(ii) The existing Publicity Estab
lishments at Djakarta, Kathmandu, 
Cairo, New York, Washington, Sydney 
and Karachi were further streng
thened.

(iii) Mobile Cinema Vans were pro
vided to our Missions in Accra, 
Bangkok, Colombo, Djakarta, Karachi, 
Lahore and Nairobi. The supply of 
vans to Sikkim and Dacca is also 
under way.

(iv) A large number of pamphlets 
and feature articles including special 
pamphlets in a number of foreign 
languages on Kashmir anil Goa pro
blems were prepared and supplied to 
our Missions abroad for wide distri
bution.



It MAJtCH ItOT Oral Antwm $

(v) Supply of suitable audio-visual 
publicity material such as films, photo
graphs, gramophone records etc. was 
augmented.

(vi) A number of foreign journa
lists were afforded special facilities to 
tour the country and 6ee things for 
themselves.

(vii) Special publicity was organis
ed through all available media on the 
occasion of the 2500th birth anniver
sary of Lord Buddha.

(viii) Our Missions were encourag
ed to organise or participate in a num
ber of fairs, festivals and exhibitions 
where Indian films were shown, cul
tural shows given and objects of 
Indian art and craft displayed.

(b) The extent of exact expenditure 
incurred on steps taken to ‘intensify’ 
our publicity activities during the year 
1956-57 is not capable of being pro
perly assessed. However, the total 
expenditure during the year is esti
mated at Rs. 96,69,000 against the 
actual expenditure of Rs. 72,83,210 
during the year 1955-56.

Shri Krishnacharya Joshi: Is it not 
a fact that on account of insufficient 
foreign publicity, the Kashmir pro
blem is not understood properly by 
foreign countries?

Shri Jawaharlal Nehru: That, Sir, is 
not a question of fact, but a question 
of opinion. There are many factors 
involved in people forming their 
opinion. It may be that in some cases 
the hon. Member may be right. It is 
not a question of inadequate or insuffi
cient publicity. However, I can 
hardly answer such a question.

Shri D. C. Sharma: May I know the 
names of the countries from which 
foreign journalists were invited to this 
country and if their reactions to this 
country have been tabulated and have 
been found to be favourable?

Shri Jawaharlal Nehru: I have not 
got the list here, but people from 
quite a number of countries have 
come here. Some are regularly invit
ed; some come on delegations: 
some come as individuals; some come 
on their own part; and some come as 
semi-tourists. I do not know what

7 Oral Answer*

the hon. Member means by tabulating 
their reactions. We do collect any
thing they write afterwards. If that 
is tabulation, naturally we have got 
it. But we have not got any psy
chologists or psychiatrists to tabulate 
their reactions.

Shrimati Ammu Swamlnadhan: 
May I ask if Government is aware 
that our people who have gone to 
England and U.S.A. come back saying 
that our. publicity in those countries 
is very inadequate, and is the Govern
ment taking any action, especially in 
those countries, from where so many 
of our people come back with this 
impression?

Shri Jawaharlal Nehru: Yes, the
hon. Member is right; we are aware 
of that, and I am not prepared to say 
that there is no justification for that 
criticism. There is. Nevertheless, 
there are certain basic factors which 
have little relation with the normal 
media of publicity. One thing is that 
we conduct our publicity, I hope, try
ing to maintain some standards of 
decency and truth. Sometimes other 
parties maintain neither decency nor 
truth. Another factor is that the re
action to the publicity of a country in 
any other country is governed very 
considerably by the policy of that 
country and by the general attitude of 
the Press of that country, which has 
little relation with the facts of the 
case, either friendly or hostile. Its 
policy may not approve of something 
and that policy imposes itself on the 
people of that country through its 
Press, through its other organs, and 
then it becomes very difficult to 
counteract those basic elements merely 
by some pamphlets, books or speeches. 
The hon. Member may think that one 
has only to put the truth across for 
the world to accept it, but the ques
tion is not quite so simple as all that.

Shri Gidwani: May I know whether 
adequate steps have been tajsen to 
counteract the propaganda o f Pakis
tan, particularly in U.S.A. and 
Britain?

Shri Jawaharlal Nehru: I have just 
answered that question. I do not 
think I can add anything to it. Natu
rally it is our desire to correct mis*



Jstatements and to counteract wrong 
propaganda. The hon. Member refer
red to Kashmir. It is not merely a 
question of Kashmir but so many other 
things get allied to it. There is the 
Baghdad Pact; there is the SEATO, 
which brings it into another sphere 
of approach. Naturally we try to do 
it.

Shri Jalpal Singh: Does the figure 
given in part (b), that is the amount 
of about Rs. 96,00,000, include what 
has been spent or the goodwill mis
sions that have gone abroad? If the 
answer is in the affirmative, I would 
like to know what the amount is.

Shri Anil K. Chanda: That figure 
does not include the expenditure on 
goodwill missions.

Shri N. M. Lingam: May I know if 
our Missions abroad suggested to the 
Government the need to expand the 
publicity that is required in every 
country, and if so, whether Govern
ment accept their programmes in full 
for making effective propaganda 
abroad?

Shri Jawaharlal Nehru: We receive 
naturally reports from our Missions 
abroad regularly, periodically, about 
the activities, including the activities 
on behalf of publicity, and the machi
nery to judge it is the Department or 
the Ministry which deals with it.

Shri Joachim Aiva: Has Govern
ment got any dynamic programme by 
which able young men from journa
lism will be drafted into foreign publi
city and also to upgrade those able 
holders who are already in the foreign 
publicity and also to give handsome 
allowances to those who are in foreign 
publicity?

Shri Jawaharlal Nehru: According 
to the rules, regulations and laws on 
the subject, we can only engage 
people through the Union Public 
Service Commission. We may occa
sionally appoint temporarily a person 
for a little while, but he has to got 
vetted and accepted by the Union 
Public Service Commission.
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Registration Bndkwoi
*8. Shri S. V. Ramaswamy: Will the 

Minister of Commerce and Industries
be pleased to state:

(a) whether the registration of 
handlooms has been completed 
throughout India;

(b) if so, what is the total number; 
and

(c) whether sufficient time has been 
given for the registration of hand
looms?

The Minister of Heavy Industries 
(Shri Manubhai Shah): (a) No, Sir.

(b) Does not arise.
(c) Yes, up to the 30th June, 1957.
Shri S. V. Ramaswamy: What is the

figure obtained for the whole of India, 
and in particular, for Madras?

Shri Manubhai Shah: Rs. 8,90,760;
for Madras, Rs. 4,32,603.

Shri S. V. Ramaswamy: Have repre
sentations been made to the effect that 
the time allowed is inadequate, that 
the facilities for registration are not 
satisfactory and that the registering 
authorities are not co-operative and 
sympathetic?

Shri Manubhai Shah: This is not a 
fact as borne out by the numbers 
already registered. The time has 
been extended twice, and the latest 
period given is upto the 30th June
1957. Regarding the registering 
authorities, the mamlatdars and tehsil- 
dars have been appointed by the 
Textile Commissioner to receive and 
consider the registration applications. 
So far, no complaints of that nature 
have been received about any impedi
ments in registration.

Shri S. V. Ramaswamy; The normal 
machinery for getting the census 
figures and statistics, for instance, even 
for agricultural products, is to go 
down to the village officers like the 
village munsifi and karnam. I want to 
know why in this case it has been 
^xed at a higher level upto the grade 
Of tehsildar. Is it not a fact that 
because we do not go down to the 
Village officers the registration has 
suffered?

1957 Oral Antwert io
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Shri Manubhai Shah: The presump
tion of the hon. Member is not quite 
correct. In this particular case, the 
co-operative societies are functioning 
mostly at the tehsil headquarters and 
also in some of the sub-headquarters. 
The facilities bo far provided have 
been found to be quite adequate.

Shri B. S. Murthy: Is the hon.
Minister aware that in certain quar
ters the handloom weavers are appre
hensive of this system of registration? 
May I know what steps are being 
taken to allay this apprehension?

Shri Manubhai Shah: If the hon.
Member looks at the order, it is more 
of a promotional order than of a penal 
order, and in order to give assistance 
to the handloom weavers, unless the 
Government knows the exact number 
of handlooms operating in each 
district, it is very difficult to reach 
every handloom weaver. The main 
purpose is to promote handloom weav
ing and help the handloom weavers.

Shri Raghavalah: May I know
whether the Government is aware of 
the fact that a large number of hand
looms are working in the countryside 
and, as the hon. Minister has just now 
stated that the Government has not 
yet taken the co-operation of the 
village officers, whether, without this 
co-operation, this registration is not 
going to be a terrible failure?

Shri Manubhai Shah; The co-opera
tion of the village officers is already 
implied. Only the registering autho
rity is the tehsildar. The village 
officers are assisting the weavers to 
fill up the forms and bring them to 
the headquarters.

Shri Raghavalah: May I know what 
sort of assistance the Government pro
poses to give to the weavers as a 
result of this registration?

Shri Manubhai Shah: The registra
tion is primarily meant to get a census. 
The hon. Member knows that during 
the last three years about Rs. 11 crores 
had been given to these weavers by 
way of loans and grants and about 
Rs. 35 crores are provided for grants 
and loans to handlooms in the Second 
Plan.

Shri Ramachandra Reddi: May I
know whether adequate steps have 
been taken to prevent the registration 
of bogus looms?

Shri Manubhai Shah: That is
already implied in the law. T^obody 
can register bogus looms.' The form 
is so detailed that full details o< the 
loom, its type, the accessories, etc. 
have to be mentioned therein.

spw ft sffV ^rr ftr srerr rcsr $  
*r*r fra * gt* f  ?

Mr. Speaker: May I suggest to the 
hon. Minister that a detailed state
ment may be laid on the Table of the 
House for the information of the hon. 
Members?

Shri S. C. Samanta: May I know
what steps have been taken to allay 
the fear in the minds of the weavers 
that taxes will be imposed on them 
if the registration is made?

Shri Manubhai Shah: In the Press 
note we have made it clear repeatedly 
that this is only a census. No ques
tion of tax is involved in this.

Shri S. C. Deb: From these regis
tration figures, can it be ascertained 
as to what percentage of the looms 
remains idle and has the Government 
any scheme to rehabilitate them?

Shri Manubhai Shah: The precise
reason of this order was to see that 
the Government came to know as to 
the number of idle looms. As a result' 
of this registration, Government is 
very hopeful to know the exact num
ber of looms functioning in the coun
try and the manner in which it could 
help them to the utmost.

Shrf S. V. Ramaswamy: Is the Gov
ernment aware that these weavers 
live in remote places, at the foot of 
the hills and on hill-tops and that 
information has not reached them. If 
so, would the Government consider 
the possibility of extending the time 
to give wider publicity?
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Shri Manobhal Shah: As far as the
Government is aware, information has 
reached them. But, I would ask for 
the co-operation of the hon. Members 
also in reaching them. We have given 
them adequate time already.

Shrimati Jayashri: May I know 
whether it includes those which weave 
khadi also?

Shri Manubhal Shah: We have
made no distinction whether they 
work on silk or hand-spun yarn or art 
silk.

Cfcal Prices
Dr. Rama Rao: Since, we have

plently of time, may I request you to 
permit questions 3 and 6 also being 
answered?

Mr. Speaker: Yes.
*3. Shri H. N. Mukerjee: Will the 

Minister of Production be pleased to 
state:

(a) whether a deputation of colliery 
owners approached him lately for an 
upward revision of coal prices; and

(b) if so, whether Government con
template ^ second increase in coal 
prices in the course of a year?

The Deputy Minister of Production 
(Shri Satish Chandra): (a) A deputa
tion of colliery owners met the Officers 
of the Ministry recently, to represent 
their case for an upward revision of 
coal prices, subsequent to the decision 
of the Labour Appellate Tribunal in 
the Colliery disputes.

(b) The Colliery Associations have 
been granted Special Leave by the 
Supreme Court to appeal against the 
Appellate Tribunal’s Award and the 
Court has also granted an ad interim 
stay of operation of the Appellate
Tribunal’s decision. Any decision
regarding the revision of prices will 
have to await the judgment of the 
Supreme Court.

Shri K. K. Basu: May I know
whether the Tribunal, before giving 
a decision, took into consideration the 
existing price and the rate of profit 
earned by the coal mine owners?
What factors weighed with the Gov
ernment to revise the decision based

on the findings of the Appellate Tri
bunal and to enhance the rate?

Shri Satish Chandra: The Tribunal 
has not calculated the cost of produc
tion in the collieries; it has depended 
upon the statements made before it. 
In fact, the Tribunal has said that a 
decision will have to be taken on the 
basis of investigations to be carried 
on by proper authorities. The wage 
increase that was proposed to be 
given, but could not be given due to 
the Supreme Court’s intervention, 
was based on several factors.

Shri K. K. Basu: Is it not true that 
both the parties placed all the facts 
before the Tribunal and that it came 
to a decision after verifying the facts 
submitted by them?

Shri Satish Chandra: The original 
Tribunal did go into these matters in 
greater detail but the Appellate Tri
bunal only heard arguments in appeal. 
It has said that this matter is for 
investigation by proper authorities.

Shri Sadhan Gupta: May I know
whether the revision, the enhance
ment of prices has already been per
mitted or whether the enhancement 
will be permitted, if at all, after the 
decision of the Supreme Court?

Shri Satish Chandra: The prices
were enhanced a few months ago 
after the original Tribunal gave its 
award. As far as the present Award 
is concerried, the price enhancement 
has not been announced so far.

Shrimati Tarkeshwari Sinha: The
hon. Minister replied that there was 
no difference in the prices. Still, there 
is a big difference in the costs of pro
duction. The Government is always 
incurring losses. May I know whe
ther the Government will take some 
steps to see that this continuous loss 
is stopped?

Shri Satish Chandra: The wage
factor in the cost of production has 
become uniform as a result of the 
award of the original Tribunal. The 
wage structure is now the same in all 
the collieries—State-owned or
private.

Shri Sadhan Gapta: May I know
whether any investigation has been
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tnade as to the effect of this increase 
on the products of other industries, 
particularly essential industries like 
steel, cement, etc.? If so, what would 
be the effect on the cost of produc
tion in those industries?

Shri Satlsh Chandra: Obviously,
there would be some 'effect on the cost 
of production in other industries but 
it is not likely to be a very large. 
This matter may have to be investi
gated for each industry.

Shri K. K. Basu: In determining
the proposed enhancement of the coal 
prices, is it the intention of the Gov
ernment to keep the profits of the coal 
mines at the existing levels or will 
they be changed, if necessary?

Shri Satish Chandra: The profits of 
the coal mines have nothing to do 
with this. This will only be an in
crease to meet the expenditure oil 
additional wages and additional facili
ties to be given to the workers. In 
fact, while giving effect to the origi
nal award, the price increase was 
limited to the extent that industry 
could pay out of its high profits in 
certain regions.

w w w u y smsy rfa srr? : $
WH S W t fT far V i ^  
v t  srrfMte ^  *fr f a w r  f  ?

mftor***: 3ft fur̂ TT f  i
Indian Labour Conference

*6. Shri T. B. Vittal Rao: Will the 
Minister of Labour be pleased to 
state:

(a) the reasons for the delay in 
convening the 15th Session of Indian 
Labour Conference;

(b) when the same is likely to be 
held;

(c) whether the subjects for discus
sion at the conference have since been 
finalised; and

(d) if so, what are the subjects?
The Deputy Minister of Labour

(Shri Abid A ll): (a) and (b). Ordi
narily a session of the Indian Labour 
Conference would have been held 
towards the end of 1956 but the pre
occupation of many State Governments 
with re-organisation and with elec
tions made that unsuitable. It is pro

posed to hold a meeting as soon as the 
new Ministries have been installed in 
the States.

(c) Not yet.
(d) The question does not arise. 

Labour Welfare (Manganese Workers)

•9. Shri T. B. Vittal Rao: Will the 
Minister of Labour be pleased to state:

(a) when the Labour Welfare 
Organisation, on the lines for workers 
in coal mines, will be set up for the 
labour employed in the manganese 
mines;

(b) whether any legislation Is pro
posed to be undertaken for this pur
pose; and

(c) if so, the reasons for the delay?
The Deputy Minister »f Labour

(Shri Abid A ll): (a) to (c). The
Organisation will be set up after the 
necessary legislation is enacted. The 
proposals for legislation are bejjig 
finalised.
WRITTEN ANSWER TO QUESTION 

N.E.FA.
1. Shri Krishnacharya Joshi: Will

the Prime Minister be pleased to state:
(a) the development works under

taken in North East Frontier Agency 
area during 1956; and

(b) the amount spent during the 
same period?

The Prime Minister and Minister of 
External Affairs and Defence (Shri 
Jawaharlal Nehru): (a) During 1956 
development works undertaken in 
North East Frontier Agency covered 
the following fields:

(i) Engineering.
(ii) Agriculture and Animal Hus- 

bandary.
(iii) Forestry.
(iv) Community Development and 

National Extension Service.
(v) Medical and Public Health.
(vi) Education.
(viii) Cottage Industrie^.
(viii) Research.
(ix) Publicity.

(b) The total amount spfent during 
the same period on these items is 
about Rs. 35‘36 lakhs.
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LOK SABHA

Tuesday, 19th March, 1957

The Lok Sabha m et at Eleven of the 
Clock

[M r . S p e a k e r  in the Chair1 

QUESTIONS AND ANSWERS 
N (See Part I)

1 1 -3 0  h r s .

DEATH OF SHRI P. S. KUMARA- 
SWAMI RAJA 

Mr. Speaker: I have to inform the 
House of the sad demise of Shri P. S. 
Kumaraswami Raja who died on the 
15th March, 1957 in Madras due to 
heart attack. Ha* was a Member of 
the old Centra] Legislative Assembly.

The House will join with me in con
veying our condolence to his family. 
The House may kindly stand in silence 
for a minute to express its sorrow.

The Members then stood in silence 
for a minute.

PAPERS LAID ON THE TABLE

Fo r e ig n e r s  ( E x e m p t i o n ) O r d e r , 1957

The Minister of Home Affairs 
;Pandit G. B. Pant): I beg to lay on
the Table, under sub-section (2) of 
section 3A of the Foreigners Act, 1946, 
a. copy of the Foreigners (Exemption) 
Order. 1957, published in the Notifi
cation No. S.R.O. 270, dated the 19th 
January, 1957.

[Placed in Library. See No. 5-19/57]
Fin a n c ia l  A g r e e m e n t  b e t w e e n  t h e  
S o v e r n m e n t s  o p  I n d ia  a n d  B u r m a

The Minister of Finance and Iron 
rad Steel (Shri T. T. Kriahnam- 
ichari): I beg to lay on the Table a

copy of the Financial Agreement bet
ween the Government of India and 
the Government of the Union of 
Burma.
[Placed in Library. See No. 5-20/57] 
N o t if ic a t io n s  r e : A m e n d m e n t s  to

R e p r e s e n t a t io n  o f  t h e  P e o p l e  (C o n 
d u c t  o f  E l e c t io n s  a n d  E l e c t io n  

P e t i t i o n s ) R u l e s

The Minister of Law and Minority 
Affairs (Shri Biswas): I beg to re
lay on the Table, under sub-section 
(3) of section 109 of the Representa
tion of the People Act, 1951, a copy 
of each of the following Notifications 
making certain amendments to the 
Representation of the People (Con
duct of Elections and Election Peti
tions) Rules, 1956: —

(1) Notification No., S.R.O. 2719 
dated the 16th November, 
1956.

[Placed in Library, See No. S -487/56]
( 2 )  Notification No. S.R.O. 3068, 

dated the 14th December,
1956.

[PZaced in Library. See No. S -572/56]

I also beg to lay on the Table, under 
sub-section (3) of section 169 of the 
Representation of the People Act,
1951, a copy of the Notification No. 
S.R.O. 412, dated the 4th February, 
1957, making certain fu rther amend
ments to the Representation of the 
People (Conduct of Elections and 
Election Petitions) Rule, 1956.
[Placed in Library . See No. 5-21/57] 
N o t if ic a t io n  r e : A m e n d m e n t  to

R e p r e s e n t a t io n  o f  t h e  P e o p l e  ( P r e 
p a r a t io n  o f  E lecto ra l  R o l l s ) R u l e s

Shri Biswas: 1 beg to lay on the 
Table, under sub-section (3) of sec
tion 28 of the Representation of the 
People Act, 1950, a copy of the Noti
fication No. S.R.O. 140, dated the 10th
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[Shri Biswas]
January, 1957, making certain amend
ment to the Representation of the 
People (Preparation of Electoral 
Rolls) Rules, 1956.
1 Placed in Library. See No. S-22/57]

N o t i f i c a t i o n  r e : A m e n d m e n t s  t o

A i r  C o r p o r a t io n s  R u l e s

The Minister of Legal Affairs and 
Civil Aviation (Shri Pataskar): I beg
to lay on the Table, under sub-section 
(3) of Section 44 of the Air Corpora
tion Act, 1953, a copy of the Notifica
tion No. 7-CA(8)/55, dated the 19th 
February, 1957, making certain 
amendments to the Air Corporations 
Rules, 1955.
1 Placed in Library. See No. S-23/57] 
A n n u a l  R e p o r t  o f  A i r - I n d ia  I n t e r 

n a t i o n a l  C o r p o r a t io n

Shri Pataskar: I beg to lay on the
Table a copy of the Annual Report of 
the Air-lndia International Corpora
tion for the year 1955-56 under sub
section (2) of Section 37 of the Air 
Corporations Act, 1953.

[Placed in Library. See No. S-24/57]

A n n u a l  R e p o r t  o f  R e h a b i l i t a t i o n  
H o u s i n g  C o r p o r a t io n

The Deputy Minister of Rehabilita
tion (Shri 3. K. Bhonsle): On behalf 
of Shri Mf'hr Chand Khanna, I beg to 
lay on the Table a copy of the An
nual Report of the Rehabilitation 
Housing Corporation Limited for the 
year ended 31st December, 1955, 
under sub-section ( 1 ) of Section 639 
of the Companies Act, 1956.

IPJaced trt Library. See No. S-25/57] 
N o t i f i c a t i o n s  r e : A m e n d m e n t ;-' t o

D is p l a c e d  P e r s o n s  ( C o m p e n s a t i o n  
a n d  R e h a b i l i t a t i o n )  R u l e s

Shri J. K. Bhonsle: On behalf of 
Shri Mehr Chand Khanna, I beg to 
lay on the Table, under sub-section
(3) of Section 40 of the Displaced 
Persons (Compensation and Rehabili
tation) Act, 1954, a copy each of the 
following Notifications, making cer
tain further amendments to the Dis

placed Persons (Compensation and 
Rehabilitation) Rules, 1955: —

(1) Notification No. S.R.O. 300/R. 
Amdt. XI, dated the 15th 
January, 1957.

( 2) Notification No. S.R.O. 382/R. 
Amdt. XII, dated the 21st 
January, 1957.

(3) Notification No. S.R.O. 434/R. 
Amdt. XIII, dated the 31st 
January, 1957.

I Placed in Library. See No. S-26/57]

N o t if ic a t io n  r e : A m e n d m e n t s  to

A d m in is t r a t io n  o f  E v a c u e e  P r o p e r t y  
(C e n t r a l )  R u l e s  

*
Shri J. K. Bhonsle: On . behalf of

Shri Mehr Chand Khanna, I beg to 
lay on the Table, under sub-section
(4) of Section 58 of the Administra
tion of Evacuee Property Act, 1950, a 
copy of the Notification No. S.R.O. 
667, dated the 20th February, 1957, 
making certain amendments to the 
Administration of Evacuee Property 
(Central) Rules, 1950.
I Placed in Library. Sec No. S-27/57]

H a l f - y e a r l y  R e p o b t  o f  C o i r  B o a r d

The Minister of Heavy Industries 
(Shri Manubhal Shah): On behalf
of Shri Kanungo, I beg to lay on the 
Table, under sub-section ( 1 ) of Sec
tion 19 of the Coir Industry Act, 1953, 
a copy of the half-yearly Report on 
the activities of the Coir Board for 
the period from 1st April 1956 to 30th 
September, 1956.

fPlaced in Library. See No. S-28/57]

R epo r t  o f  P l a n t a t io n  I n q u ir y  C o m 
m i s s i o n  o n  R ubb e r  In d u s t r y

Shri Manubhal Shah: On behalf of
Shri Kanuhgo, 1 beg to lay on the 
Table a copy of the Report of the 
Plantation Inquiry Commission on the 
Rubber Industry together with the 
minute of dissent of late Shri X. G. 
Sivaswamy and Annexures and Ap
pendices.
[Placed in Library. See No. S-28/57]
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“NOTinCATIONS toe: Amendments to
C om K  RultS

Sfcrl Miuiubhal ShAh: On behalf ol
“S h ri Kanungo, I beg to lay ox; the 
T ab le , under sub-section (3) of Sec
tion 48 ol the  Coffee Act, 1942, a copy 
o f each of the following Notifications, 
m aking  . certain fu rther amendments 
*to the Coffee Rules, 1955:—

(1) Notification No. 15(2) P lan t/ 
B/56, dated the 18th Janu 
ary, 1957.

:£2) Notification No. 15(10) P la n t/ 
B/56, dated the 18th Febru
ary, 1137.

f Placed in Library. See No. S-30/57]

'N o t if ic a t io n s  i s s u e d  u n d e r  E s s e n t i a l  
C o m m o d it i e s  A ct

Shrl Mannbhai Shah: On behalf of 
'Shri Kanungo, I beg to lay on the 
'Table, under sub-section (6) of Sec
tion 3 of the Essential Commodities 
Act, 1955, a copy of each of the fol
lowing Notifications: —

(1) Notification No. S.R.O. 1675, 
dated the 18th July, 1956.

(2) Notification No. S.R.O. • 1885, 
dated the 23rd August, 1956.

(3) Notification No. S.R.O. 2403, 
dated the 19th October, 1956.

(4) Notification N.o. S.R.O. 3151, 
dated the 19tfi December,
1956.

XPlnsed. in Libray. See No. S-"31]57]

I also lay on the Tabic a copy of 
•S.R.O. No. 3152, dated the 19th 
December, 1956.
'{Placed in Library. See No. S-31/57]

R e p o r t  or T a r i f f  C o m m is s i o n

Shri M&nubhai Shah: I b eg . to lay
on the Table, a copy of each of the 
following papers, under sub-section 
(2) of section 16 of the Tariff Com- 

tmission Act,, 1951: —

(1) Report < 1956V of the 'Tariff 
Commission on the Automo
bile Influst^jr.

(2) Governm ent Resolution No. 
2 1  (4) -TB/50, dated the 23rd 
January , 1957.

tP loced  m Library. See No. S-32/37]

N o t if ic a t io n  b e : A m e n d m e n t s  to

R e g is t r a t io n  a n d  L ic e n s i n g  or
I n d u s t r ia l  u n d e r t a k in g s  R u l e s

Shrl Mannbhai Shah: I beg to lay
on the Table, under sub-section (4) of 
Section 30 of the Industries (Develop
m ent and Regulation) Act, 1951, a 
copy of the Notification No. S.R.O. 
691 -IDRA/30/1 /57, dated the 1st 
M arch. 1957, m aking certain amend
m ents to the Registration and Licens
ing of industrial undertakings Rules,
1952.

(Placed in Library. See No. S-33/57]

ESTIMATES COMMITTEE

F o r t y - f o u r t h  a n d  F o r t y - f i f t h  
R e p o r t s

Slirl B. G, Mehta (Gohilwad): I
beg to present the following Reports 
of the Estimates Committee: —

( 1 ) Forty-fourth Report on the 
action taken by Government 
on the recommendations con
tained in the Fourth Report 
of the Committee.

(2) Forty-fifth Report on the 
Ministry of Community 
Development (Community 
Projects Administration) 
P a rt IV.

•
1 may inform the House in this con
nection tha t the Forty-fifth Report 
has been published and circulated 
during the inter-session period under 
R ule 379 of the Rules of Procedure 
and Conduct of Business in the House 
t>f the People.

RESIGNATION OF A MEMBER

Mr. Speaker: I have to inform the 
House tha t Shri Udai Shankar Dube 
kas resigned his seat in Lok Sabha 
w ith effect from the 15th March, 1957.
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RAILWAY BUDGET, 1957-58
The Minister of Railways and 

Transport (Shri Jaffjlvan Ram):
Mr. Speaker, Sir, 1 rise to place 

before the House the annual financial 
statement in respect of Railways, 
showing the estimated receipts and 
expenditure for the year 1957-58.

As the hon. Members are aware, 
the voting of the Demands for Grants 
for the whole year 1957-58 is being 
left to the new Parliament which will 
shortly be inaugurated. 1 propose to 
ask this House only to vote such sup
plies as may be necessary for meeting 
the estimated expenditure for the 
first five months of the coming finan
cial year. The annual financial state
ment gives, however, the estimates 
for the whole year, to facilitate the 
grant of supplies for the first five 
months. Following the precedent in 
1952-53, a White Paper is being cir
culated with the budget documents, 
in which most of the subjects nor
mally mentioned in the budget speech 
have been dealt with. It is, there
fore, not necessary for me to deliver 
any long speech on this occasion and 
I propose to touch upon only a few 
important points bearing on the 
finances of the Railways and their 
operation and administration.

I shall first deal with the financial 
position of the Railways. In the year
1955-56, which is the latest year for 
which completed accounts are avail
able, the actual surplus was Rs. 14.22 
crores against Rs. 9' 58 crores antici
pated in the revised estimate. This 
improvement in the surplus was due 
to the receipts being Rs. 2-19 crores 
higher and the expenditure Rs. 2 ‘45 
crores lower than the anticipations in 
the revised budget. The additional 
surplus earned has been credited to 
the Development Fund.

In the current year, the revised esti
mates of gross traffic receipts have 
been placed at Rs. 5 crores more than 
the budget, this increase being pri
marily due to higher earnings from 
passenger traffic. Under working ex
pense^ there Is a net increase, com

pared to the budget, of Rs. 5 '04  
crores, due chiefly to  the increase in. 
the statutory prices of coal and in 
building materials and labour rates 
ctc., not anticipated at the time of the 
budget. This increase has partly  been 
covered already by supplementary 
demands voted by the House hr the  
December session, and as regards the  
balance, fresh supplementary dem ands 
will shortly be presented by me fo r 
the consideration of the House. The’ 
dividend payable to general revenues, 
is Rs. 198  crores less, than the budget,, 
and this, along w ith  other minor vari
ations, has resulted in an increase in 
the surplus of about Rs. 4 crores. I t  
is proposed to credit this ex tra  am ount 
to the Development Fund.

Turning now to the estimates of th e  
coming year, the total gross traffic 
receipts have been placed at Rs. 
368-5 crores, on the basis of the p re
sent level of fares and freight, includ
ing the 6i per cent, supplementary 
charge on parcels and goods. In 
framing this estimate an increase of 
three per cent, in passenger traffic 
and five per cent, in goods traffic over 
the current year has been assumed ii* 
the light of the present trends and 
future anticipations. The working ex
penses are expected to increase over 
those of the current year by Rs. 14-82 
crores, of which Rs. 4 ’ 6 crore are due 
to the increased cost of operation re 
flecting the anticipated increase in 
passenger services and goods traffic, 
about Rs. 3-32 crores due to more re
pairs to rolling stock and the balance 
mainly on account of additional ex
penditure on staff, which includes a 
provision of Rs. 2-20 crores for th e  
payments, with retrospective effect 
from 1st April, 1956, arising from th e  
readjustment of cadres for certain 
categories of staff, which was recent
ly announced by me. Under miscel
laneous expenditure, an increase o f 
about Rs. 3 crores is expected, mainly 
on open line works chargeable to re 
venue. The dividend to general 
revenues is expected next vear to 
be Rs. 43-8 crores, against Rs. 37-8? 
crores in the current year. The sur
plus will come to about Ha. 21 -49
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crores which is proposed to be cred it
ed  entirely to the Development Fund.

I would like to tell the hon. Mem
bers tha t the earnings, estim ate taken 
in  the financial statem ent for the 
n ex t year is only tentative. As they 
a r e  aw are, the question of reviewing 
the freight structure of the Indian 
Railways was rem itted in July, 1955 
to a High Level Committee which in 
cludes two Members of the House, 
and it is expected that they will fina
lise their recommendations and sub
m it their report shortly. It is the 
intention of the Government to con
sider and implement the recommen
dations as far as practicable within 
th e  next financial year and this, as the 
hon. Members w ill appreciate, may 
■affect the earnings estim ate which has 
now  been incorporated in the budget 
for the next year. The extent to 
w hich the level of rates of different 
commodities w ill be modified by the 
recommendations of the Committee 
and to w hat extent the earnings esti
m ate w ill be affected thereby cannot 
obviously be  anticipated a t present. It 
is  hoped, however, tha t when the bud
get is presented again in the new 
House, it would be possible to give 
■an indication of the recommendations 
of the Committee and the effect of the 
im plem entation of those recommen
dations.

Turning now to the_ Works, Rolling 
S tock and Machinery budget, the ra il
w ays expect to spend Rs. 178 crores in 
th e  current year against Rs. 193 crores 
originally provided, or a shortfall of 
Rs. 15 crores. The shortfall on the 
■works expenditure is of the order of 
about Rs. 12 crores, which would have 
been much more but for the inclusion 
of certain new items in the revised 
estim ate for the current year, such as 
the additional payments to TELCO in 
the current year amounting to about 
Rs. 3 j crores. This year has been one 
of constant anxiety due to acute short
age in the availability of essential 
m aterials like steel, cement, track 
m aterials, etc. The next year’s bud
get for works, rolling stock and m a- 
■cJtinery has been fixed a t Rs. 218 crores 
w hich provides fo r all new lines and

im portant line capacity works requir
ed for carrying the additional traffic 
connected w ith the increased produc
tion of steel and coal. The ex
tent to which the works programme 
for nex t year can be carried out w ill 
again depend a g reat deal on the 
timely availability of critical m ate
rials in sufficient quantities. This is 
a v ital question for railways, and the 
Railway Board, in conjunction with 
the other Ministries concerned, are 
considering measures fo r improving 
the procurem ent of rails, sleepers, 
etc., and, while certain steps have 
already been taken to economise on 
the use of steel, cement, etc., fu rther 
investigations are going on in this 
direction as also on the use of a lte r
natives, w here possible and econo
mical.

I would invite the attention of hon. 
Members to the introductory note to 
the White Paper which brings out in 
a concise m anner the achievements of 
the railw ays in the F irst Five Year 
P lan  and the progress already made 
in the im plementation of the second 
Plan. The second Plan provides for 
the construction of about 842 miles of 
new lines a t a cost of Rs. 66 crores, 
which would involve the construction 
of a num ber of bridges. In addition, 
there is a separate provision of Rs. 15 
crores for the construction of new 
m ajor bridges. There fa also the p ro
vision of about Rs. 350 crores for re 
habilitation, of which Rs. 118 crores 
are for rehabilitation of track and 
bridges. With this substantial provi
sion in the Plan for rehabilitation of 
existing bridges and construction of 
new bridges, it is essential tha t in 
executing these works, the fullest 
advantage is taken of the latest 
achievements in the sciencc of hydro
logy. Indian Railways have to their 
credit pioneer works in the field of 
hydraulic engineering specially in the 
branch of hydrology concerned w ith 
the determination of w aterways in the 
design of bridges and of river tra in 
ing and control. This branch of the 
science, as many others, has progres
sively advanced and a considerable 
am ount of information and data has 
now accumulated in various regions
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[Shri Jagjivan Ram] 
of the country. Lately, a number of 
big river valley projects have also 
been undertaken all over India, 
which also would have a bearing on 
the subject. The time has, .therefore, 
been considered, opportune to collect 
and compile all the knowledge now 
available in the science of w ater en
gineering and hydrology and make it 
available to railway engineers engag
ed in the task of bridge construction 
and bridge rehabilitation as ■ envisag
ed in the Plan. The Ministry of Rail
ways have, therefore, appointed a high 
level committee of engineers with 
Dr. A. N. Khosla, ex-Chairman of the 
Central Water and Power Commission 
and now Vice-Chancellor of Roorkee 
University, as Chairman, in order to 
proscribe appropriate designs and 
formulae for waterways and ■ other 
instructions for the upkeep of bridge 
structures, protection works, etc.

In the White Paper, mention has 
been made of our endeavours for 
attaining some degree of self-suffi
ciency in the production of the ra il
ways' requirem ents in the country. 
As the designs for these are constantly 
improving and no self-sufficiency can 
be achieved without a proper techno
logical background, there was need to 
further strengthen the present re 
search, design and standardization 
organisation and I am taking suitable 
steps to do so.

In the sphere of railway operation 
in the current year, one satisfactory 
feature is the increase of about ten 
per cent, in the originating tonnage 
handled by railways over the last 
year and the relatively free move
m ent of traffic all over the country, 
particularly  through most of the 
break-of-gauge transhipm ent points 
a t Moghal Sarai, details of which have 
been given in the White Paper. 
Equally heartening is the improve
m ent in the utilisation of rolling stock 
particularly  wagons. There has been 
a steady increase in passenger and 
goods tra in  miles and net ton miles 
per wagon per day on the broad gauge

1957 Statem ent regarding  46.
Supplem entary Demands 

/ o r  G rants for 1956-57

have increased to the record figure o l  
541, never attained before in the coun
try .

I am glad to be able to say th a t 
staff relations have generally been 
satisfactory during the year. M atters 
of interest relating to the staff have  
been detailed in the Whi,te. .Paper, and! 
I need not repea^, them  here. There 
is one s u b je c t ,h o w e v e r ,  wfriph I  
should like to mention. I t  has .been 
noticed tha t in the m atter of prom o
tion of Class IV employees to higher 
classes, the present rules are  ra th er 
restrictive and for certain categories 
there is no avenue of promotion a t all.
I shall have this m atter examined to-
see how the opportunities for ad
vancement could bo improved for 
these employees, consistent w ith effi
ciency* v <

Before concluding, I wish to record1 
my appreciation of the assistance and 1 
co-operation I have received even 
during the short period that I have 
been in charge of this M inistry from 
all railwaymen. The responsibility 
which has devolved on them under 
the impact of the Five Year Plans is 
enormous, but I  am confident tha t 
they will rise equal to the task set 
before them.

Shrl Feroze Gandbi (Pratapgarh- 
Distt.—West cu m . Rae Bareli Distt.— 
E ast): May I know if Volumes I and
II of the Railway Code will be sup
plied to us?'

Shri Jagjivan Ram: I will look ioto- 
the m atter.

STATEMENT REGARDING SUPPLE
MENTARY DEMANDS FOR 

GRANTS FOR 1956-57.

The Minister of Finance and Iron 
and Steel (Shri T. T. Krishnama-
chari): I beg to present a statem ent 
showing Supplem entary Demands fo r  
G rants in respect o f the Budget 
(G eneral) for 1956-57.
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fund  of Kerala State

STATEMENT REGARDING DE
MANDS FOR EXCESS GRANTS 

FOR 1952-53 
The M inister of Finance and Iron 

t a d  Steel (Shri T. T- Krtelmaina- 
chari): I beg to present a state
m ent showing Demands for Excess 
G rants in respect of the Budget 
(General) for 1952-53.

STATEMENT OF EXPENDITURE 
FROM THE CONSOLIDATED 

FUND OF K E R A L A  STATE

The M inister of Finance and Iron 
and Steel (Shri T. T. Krishnama- 
ch a ri): I beg to present the State
ment of Estimated Receipts and Ex
penditure of the State of K erala for 
the last five months of the year 1956-
57.

Section 70 of the States Reorganisa
tion Act, 1956, perm itted the Gover
nor to authorise the expenditure from 
the Consolidated Fund of every new 
State for the last five months of the 
current year. Although the Act did 
not expressly provide io r  the regu- 
larisation of this expenditure by the 
State Legislature, it was considered 
desirable tha t the expenditure autho
rised under that section should be ap
proved by the legislature. The powers 
of the Legislature of Kerala are exer
cisable by and under the authority of 
Parliam ent by virtue of the Procla
mation issued by the President on the 
1st November, 1956. These estimates 
are accordingly being brought before 
the Parliam ent.

As the hon. Members would have 
an opportunity to examine the budget 
of the K erala State for the year 1957-
58, which is to be presented to the 
Parliam ent shortly, I do not propose 
to deal at length w ith the estimates 
fo r the current year. The revenue 
receipts for this period are estimated 
a t Rs. 13.04 crores and the revenue 
expenditure a t Rs. 13.74 crores, lead
ing to a revenue deficit ot Rs. 70 
lakhs. In addition, the estimates in 
clude Rs. 8:23 crores ior capital ex-

regarding 48 
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penditure, Rs. 1.31 crores as net pay
ments of loans atad advances by the 
State Government and Rs. 18 lakhs 
for repaym ent of the perm anent debt. 
Of the capital expenditure, the main 
items are, irrigation TVs. 1.45 ciotes, 
industrial development Rs. 69 lakhs, 
civil works Rs. 3.17 crores and elec
tricity  schemes Rs. 2. 53 crores.

These estimates include Rs. 13.84 
crores for schemes included in the 
second Five Year P la n ,  r e p r e s e n t i n g  
the target envisaged for the first year 
of the Plan. This has been assessed 
for the residuary area of the form er 
Travancore-Cochin State, on the basis 
of the original budget estimates of 
tha t State and similarly, for the 
M alabar district, on the basis of the 
estimates for that district in the 
budget estimates of the Madras State.

The total requirem ents of the State 
are thus estimated at Rs. 10.42 crores, 
which are proposed to be met by loans 
from the Centre Rs. 3.77 crores, sale 
of State holdings Of Government secu
rities Rs. 2 crores, running down of 
the State cash balance Rs. 2.55 crores 
and the balance of Rs. 2.. I crores from, 
the net receipts under “Other Debt 
and Remittance Heads”.

The amounts of expenditure, both on 
revenue and on capital account, as 
also of disbursem ents of loans, for 
which a vote is being sought, are 
those authorised under the States 
Reorganisation Act. The final results 
of the year are likely to show some 
savings which will help to improve 
the State’s budgetary position for 
1957-58.

STATEMENT REGARDING SUPPLE
MENTARY DEMANDS FOR
GRANTS (RAILWAYS) FOR
1956-57

The Minister of Railways and T rans
port (Shri Jagjiv&n Ram ): I beg to
present a statem ent showing Supple
m entary Demands for Grants in res
pect of the Budget (Railways) fojc
1956-57.

19 MARCH 1957 Statement
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(A m endm ent) Bill

SEA CUSTOMS (AMENDMENT) 
BILL

The Minister of Revenue and De
fence Expenditure (Shri A. C. Guha): 
I beg to move:

“That the Bill further to amend
the Sea Customs Act, 1878, be
taken into consideration.”

This is a simple measure and is 
consequential to the President’s Pro
clamation early last year extending 
our territorial waters to six nautical 
miles. The House is aware that every 
maritime State has what is called a 
“territorial sea” over which it can 
exercise sovereignty as complete as on 
its land territory. In some countries, 
this territorial sea extends to three 
nautical miles from the coast-line; in 
others, it extends to six nautical 
miles, which is the maximum width of 
the territorial sea recognised by in ter
national law. In this country, until 
eoroe time ago, we have been assum
ing that our territorial sea had only 
a three-m ile width, but on further 
examination, we came to the conclu
sion that we could, and should, claim 
the maximum of six nautical miles for 
our territorial waters. Hence the 
President’s Proclamation was issued 
early last year.

According to international law and 
practice, certain limited powers on 
customs, fiscal, immigration and sani
tary matters can be exercised by a 
maritime State even beyond its terri
torial waters, in the so-called ‘conti
guous zone’. This zone may extend 
up to a distance of six nautical miles 
measured beyond the outer limit of 
the territorial waters, that is to say, 
up to a distance of twelve miles from 
the sea coast. For this, however, a 
specific law is necessary, and tha t is 
why we have brought forward this 
piece of legislation before the House. 
Hon. Members would observe that we 
have, for the time being, confined our 
proposals only to our customs needs; 
should the necessity arise in course of 
time to extend a  similar control over 
the contiguous zone with reference to 
our immigration and sanitary regula
tions, we shall come again to the

House and ask for the requisite 
powers. Meanwhile our customs 
needs are  urgent and the provisions of 
the present Bill, which has been 
framed on the model of customs . 
legislation in other countries, w ill 
assist us in checking smuggling.

Mr. Speaker: The question is:

“That the Bill fu rther to amend 
the Sea Customs Act, 1878, be 
taken into consideration.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 3.— (Insertion of new Chapter 
V IA )

Am endm ent m ade:

Page 1, line 11—

omit the word “section” appearing 
for the second time.

[Shri T. T. Krishnamachari]

Mr. Speaker: The question is:

‘T h a t clause 3, as amended, stand 
part of the Bill”.

The motion u>as adopted.
Clause 3, as amended, was added to 

the Bill.

Clauses 4 to 7 tuere added to the Bill.

Clause 1 .— (Short title)
Am endm ent made:

Page 1, line 4, for “1956” substitute 
“1957”.

IShri T. T. Krishnamachari]

Mr. Speaker: The question is:

‘T h a t clause 1, as amended, 
stand part of the Bill”.

The motion was adopted.
Clause 1 , as amended, was added to 

the Bill.
Enacting Formula 

Am endm ent made:
Page 1 , line 1, for “Seventh Y ear" 

substitute “Eighth Year".

[Shri T. T. Krishnamachari]



5 1  Foreigners Laws 10 MARCH 1957 (Amendment) Bill 52

M r. Speaker: The question is:

“T hat the Enacting Formula, 
as amended, stand p a rt ol the 
Bill.”

The motion was adopted.
The Enacting Formula, as amended, 

toas added to the Bill.

Mr. Speaker: The question is:

“T hat the Title stand pa rt of the 
B ill.”

The motion was adopted.

The Title was added to the Bill. 

S h ri A. C. Gvha: I beg to move: 
“That the Bill, as amended, be 

passed.”
M r. Speaker: The question is:

“That the Bill, as amended, be 
passed.”

The motion was adopted.

FOREIGNERS LAWS (AMEND
MENT) BILL

The M inister of Home Affairs 
<Pandit G. B. P an t): Sir, I move:

“That the Bill fu rther to amend 
the Foreigners Act, 1946, and the 
Registration of Foreigners Act, 
1939, be taken into consideration.” 
This is a very simple measure. This 

B ill was introduced in this House in 
November last but owing to the pres
sure of other business, it could not 
be taken up and it dealt w ith a m atter 
o f some importance, and the situation 
called for urgent and immediate 
action. So an Ordinance embodying the 
provisions of this Bill was issued on 
the 19th of January. Now, I have the 
privilege of moving for the considera
tion of this Bill. The Foreigners Act 
was passed a  long time ago. I t dealt 
•with the conditions as they existed 
before the advent of Independence. 
I t  became an anachronism thereafter. 
We were, however, not able to amend 
it as we had no citizenship law of our 
own. L ast year, this House passed the 
Citizenship Act, and this Bill is almost 
a  corollary to tha t Act, In the olden 
■day*, the definition of a ‘foreigner’ as

a citizen was governed by the condi
tions as then prevailed, and it was 
the Im perial aspect of the question 
which regulated the definition of a 
foreigner as w ell as of a citizen of 
India. Now, we have amended the 
definition with the result tha t all p er
sons who are  not citizens of India w ill 
be brought withift the scope of a 
foreigner under this amending Bill. 
A t the same time, we have taken 
power to exempt any of the Common
w ealth countries from the operation 
of this Act. There is associated w ith 
it also the Foreigners Registration 
Act and an amendm ent w ill be made 
in that Act too.

A notification has been issued exem
pting some of the Commonwealth 
countries from this definition of 
foreigners, but even there we have the 
authority to apply the Act to any 
individual who may belong to any of 
the exempted countries even.

The need for this Act arose, as I 
said, because of our having no real 
definition of an Indian citizen, so long 
as we were under foreign rule.

Now, everyone who is a citizen of 
our country enjoys a distinct status, 
and others who do not share tha t 
status are rightly  to be regarded as 
foreigners, but apart from that there 
are certain difficulties which had to 
be faced especially by the State Gov
ernm ents within the borders of their 
respective States. Some of the peo
ple who came to India either with 
passports or vias or w ith perm its 
from Pakistan and the  neighbouring 
States could not be dealt w ith effec
tively. Similarly those who had been 
staying here w ithout any such pass
ports or visas could not also be 
brought under the operation of any 
law, and we had no power to send 
them back in a really effective way.

These orders were passed, but they 
were not executed and we could not 
proceed against them. So there were 
many difficulties. We could not issue 
orders restricting their movement, or 
ask the State Governments to take 
such other precautions as we might 
have considered necessary. Now,
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[Pandit G. B. Pant.] 
this amending Bill will enable us to 
deal with all such situations in an 
effective way. 1 do not think it is 
necessary for me to take more time 
of the H p u s c ; as I stated at the outset, 
it  is a non-controversial m easure. . . .

Shri K. K. Basu (Diamond H ar
bour) : May I know the names of the 
Commonwealth countries which have 
been exempted as stated earlier by 
the hon. Minister?

Pandit G. B. Pant: A notification
has been issued, but 1 will give you 
the names, if you like. In a way, I 
may say that Commonwealth countries 
other than Pakistan and South Africa 
have been exempted.

Mr. Speaker: Motion moved:

“That the Bill further to amend
the Foreigners Act, 194C, and the 

Registration of Foreigners Act,
1939, be taken into consideration.”

Shri K. K. Basu: Mr. Speaker, Sir
when the hon. Minister introduced the 
Bill, he tried to explain it away as a 
very non-controversial piece of legis
lation and that it is made on the lines 
of the Ordinances that have been issu
ed in the month of January. I remem
ber that when we were discussing 
the Citizenship Act, it was more or less 
the unanimous opinion of the House 
tha t along with the Commonwealth 
countries, if any special exemption is 
to be given, certain friendly neigh
bouring countries like Ceylon, Burma, 
and Nepal should be pu t in the same 
category. Unfortunately, however, in 
this, case, under this proposed legisla
tion, under clause 4, new section 3A 
(l> (b ) “any other individual foreign
er or class or description of foreign
e r” might be put under the accepted 
category. As I said the Notification 
is only restricted to Commonwealth 
countries other than South Africa and 
Pakistan. We would have very much 
wished that if such exemption is to be 
given, it should have been extended 
to Ceylon, Burma and Nepal which 
a re  friendly, neighbouring countries 
of India. I  do not understand why the 
special exemptions have been given

to most of the countries, because- 
though we are one of the Common
w ealth countries..........  '

Mr. Speaker: Is not Ceylon a Com
monwealth country?

Shrf K. K. Basu: Burma and Nepal 
also. The special exemptions are given, 
in respect of the Commonwealth 
countries. We do not really  know  
w hat the reasons are behind these 
exemptions, because we know th a t in. 
spite of our being a Member of th e  
Commonwealth, there have been oc
casions, and particularly  in recen t 
times, when our relations have been 
rather strained. We would ra th er wish, 
that in view of our expanding in ter
national good relations we should pu t 
those countries in the accepted cate
gories, w hether they belong to th e  
Commonwealth or not, because they 
are very friendly to us and their be
haviour in our international relation
ship is not inimical to the interests of 
India. Unfortunately, our Government 
seems to be under the influence of 
Commonwealthphobia and therefore, 
they have made special exemptions in 
respect of the Commonwealth coun
tries.

One very im portant point I would 
like to raise, because the Home Min
ister said that Pakistan has not been 
put in the exempted category. Of 
course, we know fully well that, in 
recent times, because of certain inci
dents, our relations w ith Pakistan a re  
not very much friendly. But, there a re  
difficulties if you take a practical 
point of view. I can say from personal 
experience, in our part of the country, 
there are large numbers of 
people who originally, or even today, 
belong to that part of Bengal which 
has gone to Pakistan and who have 
been working in many of the institu
tions, especially, sea transport, river 
transport, tram w ays and other essen
tial services in Calcutta. I have 
known cases w here they have been 
working for years even before the 
country was divided in to  India and 
Pakistan, Possibly a t the tim e of th e  
communal frenzies, some of th a n
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m ight have gone back to  their village 
homes. They have again come back 
and are working Jipre. U nder the old 
system, they 'havg lj^en  granted visas 
or some other documents under which 
they come here. As you w ill appreci
ate, they are very poor people who 
have been w orking here in the tram 
ways or w ater transport and other, 
essential services for m any years. 
Now, they are asked to go back to 
Pakistan  agd .then come back with the 
necessary documents and tiy  for a 
job. A part from the fact tha t on ac
count of a large exodus of these peo
ple from India to Pakistan, essential 
transport services are likely to be jeo
pardised and affected, we feel that 
for these p 'epplew ho have been w ork
ing hero for a .num ber of years, there 
should be some special rules by whicSh 
they can be exempted. If they pos
sess certain documents or if they show 
from  the records tha t they have been 
working in our sea transport1, etc., for 
a num ber of years, they should not 
be asked to go back to Pakistan. I 
know in recent times there was a good 
deal of row about it and a large 
num ber of persons”'w ere asked by the 
local authorities 'to  &b back to ’Pakis
tan. It was said th a t they should not 
continue in service either in the tram 
ways or other services which they 
m anned in Calcutta. As Pakistan has 
not been put in the exempted category, 
possibly because of the recent rela
tionship, as they might try -to  argue, 
we feel that a realistic and pragm atic 
view of things- should be taken. In 
view of the fact that a large num ber 
of people who have their village 
homes in East Pakistan, live most of 
the ir tim e in Calcutta, in the industri
al areas, and they have been w orking 
there  if riot for generations, a t least 
for a num ber of years, some sort of 
special exemption rules should be 
provided so tha t they  may not be pu t 
to difficulties. The local authorities 
or the police authorities should not 
ask them to  go back to  Pakistan and 
lose the ir jobs. The '-Minister said 
th a t this is a  simple piece of legisla
tion. Bu t̂, when they h^ve tried  to 
pu t the B ritishers and others in the 
exem pted categories because, the Min

ister might argue, many of them come 
her* to ..work in British business 
houses, which they own, however 
much we m ay dislike, we . would 
urge tha t these are absolutely poor 
workmen and some special provision 
should be devised so tha t they are 
not pu t to any difficulty by t)eing ask
ed to go back to Pakistan leaving 
their jobs and then come back and try  
for jobs, thereby depriving them of 
w hatever means of livelihood that 
they have. I hope the M inister will 
take into consideration this aspect and 
make the necessary amendments 
when the time comes.

Shri Mohiuddin (Hyderabad .City): 
Sir, I fully support the amendm ent of 
Foreigners Laws as proposed by the 
hon. Home Minister. I agree tha t in 
the circumstances that now prevail, 
tho exemption that has been given to 
certain countries by notification is in 
conformity with the present condi
tions. Pakistan and South Africa 
have not "been exempted. In the pre
sent circumstances, it is desirable that 
we should take steps to safeguard the 
national interests of the country and 
it is in general conformity with na
tional interests that Government have 
taken these steps. The law as will be 
passed will be in the general interests 
of the country, no doubt. But, in actu
ally implementing the law, we have 
to take into consideration certain hu
man factors. I am sure the hon. 
Home Minister will issue instructions 
tha t these human factors m ust be 
taken and should be taken into consi
deration. I know of certain cases and 
I have brought’ certain cases to the- 
notice of the hon. Home Minister. I 
have found they are  very hard  cases. 
Unless the human sympathy is there, 
it will cause great hardship and misery 
to some people, especially women. I 
know of some cases where a person 
had migrated to Pakistan. He . either 
died there  or has divorced his wife. 
The wife has no relatives in any psart 
of Pakistan. I t  is bu t natural tha t she 
should come back to India. U nder the 
present law, she can come back to- 
India only if her case is judged, exa
mined and decided in fu ll sympathy.
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•with the circumstances that are pre
vailing. I shall not support any case 
in  which there may be suspicion, 
there may be a case for doubting the 
genuineness of the case. But, 1 am 
sure that the Home Ministry will ful
ly consider these cases in which the 
■difficulties are genuine and which re
quire sympathetic and human con
siderations for permission to come and 
stay either on long period visas or 
otherwise. Miseries will be caused if 
the act is enforced strictly according 
to  the word of the law. This misery 
has to be reduced as much as possible.

With these words, I fully agree with 
the Bill and I hope the Minister will 
take these considerations into account 
Jtnd issue necessary instructions for 
•dealing sympathetically with cases 
■which deserve sympathy.

Shri Sadhan Gupta (Calcutta South- 
East) : The Home Minister, in intro
ducing the Bill, has stated that it is a 
non-controversial Bill. As Shri K. K. 
Basu has pointed out, we do not quite 
agree with the non-controversial cha
racter of the Bill because it perpetu
ates the distinction between a foreign
er belonging to other countries and 
a foreigner belonging to Common
wealth countries. To that aspect I 
should come later, but before that I 
shall raise a few things about a minor 
point, namely the treatm ent of fore
igners from Pakistan.

You are aware that the partition of 
the country, the creation of India and 
Pakistan, has not only split the 

•country, but split many things. It split 
families, it split properties. There are 
many cases where near relations have 
to live across the border, in two diff
erent countries. There are many cases 
where the properties and the persons 
are split between the two countries, a 
substantial part of the property being 
across the border. We have recognised 
these cases by providing for special 
treatm ent in respect of those properti
es. For instance, we have recognised 
■the privilege of carrying head-loads

by people living near the border who 
have cultivation across the  border. 
My apprehensions are tha t ih the case 
w hether of Pakistanis or of Indians 
who are employed across the border, 
or who have properties across the bor
der, or who have relations across the 
border, great hardship might be caus
ed by this blanket exemption of all 
Commonwealth countries other than 
Pakistan. I would quite agree that 
since our relations w ith  Pakistan are 
not up to the mark, since Pakistan 
has joined a certain bloc which poses 
a threat to the security of our country, 
some powers must be reserved for 
seeing to it tha t people are not sent 
from that country who might edan- 
ger the safety of our country, but that 
should be by way of an exception, and 
that, as I shall show a little later, does 
not apply to Pakistan alone, but app
lies to many other Commonwealth 
countries. A part from that, some spe
cial formula should be evolved and I 
think the Home Minister is best able 
to evolve that formula by which some 
special treatm ent should be afforded 
on a reciprocal basis to Pakistani 
nationals in our country and to our 
nationals in Pakistan. For instance, 
those from Pakistan who come here 
to visit their relations or to attend on 
some sick relations might have to stay 
for long times at a stretch. If they are 
put under the difficulties which the 
Foreigners Act involves—for instance, 
the necessity to register and all the 
other things which are  involved, I do 
not know w hether everything of that 
kind is involved, but if they are  pu t 
under any difficulties on the score of 
the Foreigners Act, it w ill be a very 
difficult thing for them, and it w ill be 
a great hardship for them in this 
country. Similarly, if people from 
Pakistan come across the border to 
collect their produce or they have to 
go across the border to undertake 
their employment in this country or 
vice versa, tha t would mean a great 
hardship if the rigours of the law are  
applied too strictly. Therefore, some 
special provision should be evolved 
by which the security of our country
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is guaranteed and yet undue hardship 
is not caused to people who have 
genuinely to travel across the border. 
Please rem em ber tha t it  is not going 
to be a one-sided affair. If we are go
ing to tre a t Pakistani nationals in a 
particu lar w ay our nationals there 
would be treated  in the same way. 
There is a considerable volume of 
people going across the border, pa rti
cularly  in Bengal, to look after their 
property  in Pakistan. I am very an 
xious th a t nothing should be done to 
them  by w ay of w hat m ay be called 
reprisals by the Pakistan Government, 
and no opportuniy should be given 
them  by reason of the passage of this 
Bill.

I come now to the most controver
sial point involving the  question of the 
principle itself. H ere the principle 
follow ed.is tha t citizens of all Com
m onwealth countries should not be re
garded as foreigners except by way of 
exception, and citizens of countries 
o ther than Commonwealth countries 
should be regarded as foreigners un 
less there is exemption. On the floor 
of the House we have repeatedly tried 
to impress upon this House as well as 
upon the people of this country tha t 
the distinction between the Common
w ealth countries and other countries 
is not only unw arranted, bu t is a dis
grace on our country, it is a disgrace 
on our foreign policy. There is no 
reason w hatever why we should trea t 
Commonwealth countries as such on a 
different level. The Commonwealth 
tie  to which we are unfortunately 
stuck has not brought any good, has, 
on the other hand, brought us several 
ills which I should advert to in a 
moment. I am also aw are of the rea
sons given for continuing in the Com
monwealth, which gradually have 
proved themselves to be absolutely 
fallacious. It is said that we Ijave to 
make contacts and not to break them, 
w e w ant to strengthen them. I am all 
for strengthening contacts, but why 
should we strengthen contacts in a 
w ay which insulates us from some 
other countries and puts us in a spe
cial position vis-a-vis some other 
countries. When we have to do it, w e

have to do It not on the basis tha t 
certain countries are Commonwealth 
countries, but th a t certain countries 
are friendly countries. And friend
ship cuts across the Commonwealth 
tie. For example, we have reason to 
be m ore friendly w ith countries like 
Burm a or China than countries like 
A ustralia or New Zealand, or, let us 
say, B ritain  itself which is the leader 
of the Commonwealth. If we take the 
security reason as one of the deter
mining factors, our security is in dan
ger from some of the Commonwealth 
countries, as w ell as other countries.

Recently there was a report in the 
press th a t a B ritish gentleman, w ith 
the recommendation of Lady M ount- 
batten, undertook a tr ip  in the Naga 
Hills. He had been recommended by 
the Prim e Minister, it  is said. On the 
authority of the Prim e M inister he 
was allowed to take a trip  in the Naga 
Hills, ostensibly to make botanical 
studies. It is said in the report also 
tha t our m ilitary authorities there 
found that ho was not doing w hat he 
was expected to be doing. He was not 
making botanical studies, but he was 
doing something suspicious, and it was 
arranged to keep some surveillance on 
him. He refused, to have any staff 
which was courteously offered to him 
on the ground of his personal security 
and went about his business himself. 
He was found to be typing things late 
at night; and suspicions were aroused. 
Finally, botanical experts were sent 
to examine him, and it was found that, 
he knew nothing about botany a t all. 
This kind of thing shows tha t 'o u r 
danger can come from the country to 
which we are most tied in the Com
monwealth, namely from Britain her
self, and understandably so because 
there are many interests which B ri
tain has, which are adverse to the in
terests of our country. Particularly, 
Britain is not satisfied w ith the k ind  
of foreign policy we pursue.

W hatever may have been the reason 
for our getting into the Common
wealth, now it is an anachronism, 
because our foreign policy and our" 
Commonwealth tie  are  likely to work-
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towards different objectives, and w p  
have fodnA this so 'in  the case of our 
G06 policy, for example. I am not (?o- 
ihg' to dilate very 'long upon at, but 
it is a well-knOWn fact that the firm 
action taken by the Government of 
India in regard to the satyagrahis in 

•<>oa fa u lte d  after the British Charge- 
d’affairs from the U.K. H igh ' Com
mission paid a visit to the External 
Affairs Ministry. That shows that our 
contact is not quite operating for our 
profit that it is not a contact which is 
fbr our benefit.

If we must have contacts, let us put 
all countries on an equal footing, 
whether it be Russia or China or Viet 
Nam or Burma or Ceylon or Pakistan 
or any other country; let us develop 
•our contacts, and let us develop our 
friendly relations wiln everyone, in 
the manner which is best suited to us, 
and which is best to our benefit. And 
let those contacts go stronger which 
are most to our interests and let us 
not keep a contact strong simply b t-  
causo it belongs to a certain group of 
nations, with which politically we have 
very little ihterest in common. .

Now, the other , thing that has been 
urged repeatedly by the Prime Minis
ter is that this Commonwealth tie 
helps us to influence matters of war 
and peace. Speaking for myself, I have 
not yet come across any event which 
would show that our Commonwealth 
tie has really enabled us to influence 
matters of war and peace. On the other 
hand, we have found that our Com- 
m6nwealth tie has been useless in this 
respect. In spite of our Commonwealth 
tie, we could not prevent the aggres
sion in Egypt; in spite of the Common
wealth tie, we could not prevent th»» 
slaughter in Kenya; in spite of the 
Commonwealth tie, we could not stop 
the war in Malaya. Therefore, it is 
quite clear that when,, at any rate, the 
bigger Powers, jLp the Commonwealth, 
particularly Britain insists on having 
her way, we can do precious little 
through our Commonwealth tie, and 
we have been able to do precious 

^little. On the other hand, due to our
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Commonwealth tie. our country’s se 
curity has sometimes 'been endangered. 
So, politically, our Commonwealth tie 
io‘rather to our disadvantage than to  
"our benefit.

Economically also, we m ust bew are 
of the Commonwealth tie. I can 
quite understand that our Com
monwealth tie may be putting us 
in some disadvantage, apd in some 
embarrassment in taking our own way 
as regards the economic,, interest* 
which Britain has in our country. B ri
tain has considerable interests here, 
which should not exist, For example, 
there are many undertakings which 
we legitimately might nationalise. 
There is, for example, the Tramway 
Co. in Calcutta or the Calcutta .Elec
tric Supply Corporation, which are 
very profitable concerns. We have had 
one opportunity o'f nationalising them, 
but we have, instead of nationalising 
them, given them a fresh lease. I can
not help thinking th a t our Common
wealth tie has something to do with 
it, because, in the normal circum
stances, had it not been for anything 
olso ‘like this, I could not see why we 
should have given an extension of 
their lease for tw enty years, as we 
have done in both case?, especially 
when the concerns are very profita
ble and we have an option of taking 
them over.

All these things, these political con
siderations, these economic considera
tions, und last but not least, conside
rations of our national dignity abhor 
the continuance of the Commonwealth 
tie as such.

I say, again let us develop contacts 
with Jill countries including Common
wealth countries, but not on the basis 
that a particular country is a  Common
wealth country but on the basis th a t i t  
is a friendly foreign country. If  we 
m ust give -exemption to  foreigners or 
treat them differently, let us apply it  
to  all these countries. There is no 
re»ton why a citizen of China should 
be treated differently from a citizen 
of Britain. For all we know, our rela
tions with China today are much better
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and  deserve to  be much better than 
our relation* with B ritain can be 
expected to be. Therefore, there is no 
reason why a B ritish citizen should be 
allowed, to roam a t randpjm in our 
country and go anyw here h e . likes, 
whereas a Chinese citizen should be 
•compelled to register himself and 
suffer all the indignities which any 
o th e r foreigner is supposed to suffer 
under the Foreigners Act.

Nationally, tha t is, talking from the 
point of view of the national senti
ment, the Commonwealth tie is only a 
continuation of our erstw hile subjec
tion. It is only an anachronism today. 
I t  sprang up because something of the 
subjection had to be kept up. B ut we 
do not think tha t it should be kept 
up  today.

Therefore, speaking politically, 
speaking economically, and above all, 
speaking from the point of view of the 
national sentiment, wo are  strongly 
■opposed to this principle of affording 
a different protection to the Common
wealth countries and treating Com
monwealth countries as such on a 
different footing from other countries 
w ith which we should develop the 
friendliest of relations.

Shrimati Renu C hakravartty: (Basir- 
h a t ) : I would like to point out that 
although this looks a very simple 
Bill, there are certain tendentious 
qualities attached to some of the 
clauses, especially with regard to cer
tain sections of our people who have 
very close relations with Pakistan. It 
is quite true, and I also feel, that we 
should guard against such people, 
w hether in Pakistan or elsewhere, as 
would act against the security of our 
State.

A t the same time, up till now, those 
■of us who live on the borders of India 
and Pakistan (East Bengal and West 
Pakistan), and especially in 'W est. 
Bengal, have been going and coming 
from  Pakistan and this going and com
ing has been treated un a sp«cUl foot
ing, with the result tha t we have 
•allowed two or three different catego
rie s  of people to go to and crane from

Pakistan under different types of visas. 
The reason for this is this. I  can illus
tra te  it by an example. For instance, 
in  my constituency, one day I found 
tha t I was standing on Pakistan te rri
tory, because hall the bridge belongs 
to us, and the other half belongs to 
Pakistan; I happened to be a little  
beyond half w ay on the bridge, and. 
therefore, I was in Pakistan territory. 
So, one can understand how very close 
we are on either side of the border. 
Both Hindus living in East Bengal and 
having property in West Bengal and 
coming over to W est Bengal as well 
as Muslims living in West Bengal, and 
having property in East Pakistan and 
going to East Pakistan have to come 
and go constantly.

That is why I feel that if we have 
blanket provisions Of the Foreigners 
A ct of 1946, especially, section 2 (iii) 
which I find in an annexure to the 
Bill, many innocent people will be 
pu t to great trouble, if the local autho
rities so desire. And I can assure the 
Home Minister tha t there are cases 
w nere local authorities do get influ
enced by local politics, and take ad
vantage of this local politics to put 
certain difficulties in the way of peo
ple coming and going.

For instance, under section 2 (iii) of 
the Act, I find tha t a person who 
comes under the Foreigners Act, tha t 
is, at the moment, all those who are 
Pakistanis will fall under this provi
sion. They will, if necessary, have to 
undergo any restrictions on their 
movements. Clause 3(2) (e) says:

“shall comply w ith such condi
tions as may be prescribed or 
specified—

(i) requiring him to reside in a 
particular place;

(ii) imposing any restrictions on 
his movements:

(iii) requiring him to furnish 
such proof of his identity and to 
report such particulars to such 
authority in such m anner and a t 
such time and place as may be 
prescribed or specified:
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(iv) requiring him to allow his 

photograph and finger impressions 
to be taken ----  etc.’’

Then there is one blanket provision:

“otherwise regulating his con
duct in any such particular as may 
be prescribed or specified'’.

So I was feeling that if these blanket 
provisions are also allowed to apply 
in every case, it would result in harm 
being done to simple peasants and 
workers who actually are economically 
inter-linked between the two States, 
who still exist today on property 
which is across the border, who come 
and go; they have got A class visas, 
B class visas and C class visas—I think 
C class visa means that they can come 
and go every day.

So 1 feel that some clause should 
also be inserted here whereby these 
peode are not put in the same cate
gory as all other foreigners; otherwise, 
there will be certain cases—I am 
afraid, many cases—where they will 
be put to great difficulties. For exam
ple, I am told by Shri A. K. Gopalan, 
that such cases of hardship also exist 
in Malabar in certain places, where 
bidi workers, who have mierated from 
Malabar and have gone to Pakistan, 
working there for a few annas every
day as bidi workers, come back to 
Malabar to visit their ailing parents or 
somebody else, and then after 15 days 
find that they have to pack up and 
go, because they cannot get extension, 
because they, more or less, come under 
this suspicious class of foreigners.

So I think that these cases, as well 
as the very im portant case brought to 
the notice of the House by Shri K. K. 
Basu, deserve special consideration. I 
refer specially to the case of the large 
numbers of seamen who are  working 
in the port of Calcutta. As you know, 
the best seamen used to be the people 
from Chittagong and Noakhali. Even 
today, the port of Calcutta is very 
largely manned by Noakhali and Chit
tagong seamen. They have been w ork

ing there for generation*. Nothing h as 
been proved to show th a t they have 
jeopardised our interests or our secu
rity. I feel tha t sometimes the autho
rities may use these clauses in o rder 
to bring difficulties in their way—I w as 
hearing already w hat the Tram way 
company was doing in order to get 
rid of those who w ere not w anted bu t 
who w ere actually Pakistani nationals*

So in respect of these three or fo u r 
categories, I would urge the M inister 
to assure the House th a t some special 
clause or other provision will be in 
serted whereby these people w ill be 
given an easier time, because, as Shri 
Sadhan Gupta has rightly pointed out,, 
it is not always only Pakistani nation
als who will be a source of danger to 
our security. He cited one example. I  
think the Chinese Government have 
also complained to our G overnm ent 
that, according to them, there are 
certain foreign agents in Kalimpong, 
who have been w orking there for 
years. It may be tha t they may even 
fall under this category of getting 
exemption from the purview  of th e  
Foreigners Act by being members of 
Commonwealth countries.

So I feci that w hilst we are making 
a blanket provision by this am end
ment that any individual foreigner 
or any class or description of foreigner 
may be exempted from the operation 
of the Act, we can as well allow those 
people who have interests across the 
border between Pakistan and ourselves- 
easy transit and exemption from the 
rigours of the Foreigners Act, as apply 
to them now. That is why I would 
like the hon. M inister to clarify these 
points; otherwise, I am afraid tha t 
people living across the border w ill 
be put to great hardship.

Pandit G. B. Pant: Sir, I have
listened to the speeches made by m y 
hon. friends sitting on the opposite 
benches. So fa r as the larger ques
tion of the association of India w ith 
the Commonwealth is concerned, I do 
not think that we can dispose of that
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m atter by dealing with this small and 
tiny Bill. That raises larger issues. I 
do not say tha t no time will ever come 
when we may have to give thought to 
tha t problem; it may be necessary to 
reconsider and re-exam ine the posi
tion when circumstances require us 
to do so. But we cannot take a  deci
sion with regard to such m atters when 
we have to handle a Bill of this type 
at the fag end of the life of this P ar
liament.

The Commonwealth is a voluntaiy 
association of sovereign States. No one 
is bound by any treaty. It is open to 
any inember to withdraw from the 
Commonwealth a t any time a member 
chooses to do so. There is no com
pulsion, there is no obligation and we 
are free to take a decision even uni
laterally any time we consider it 
expedient or desirable to do so. So 
I do not think it is necessary for me 
to deal with that question or to 
advance any arguments for or against 
it. There is a strong feeling in the 
country today. But the Commonwealth 
association has not come in the way 
of our attitude towards im portant and 
vital international issues. We have 
Adopted a free line in the interest of 
world peace and consistently with our 
own national interests w ithout being 
In any way detracted from the right 
track by our relations with the other 
countries in the Commonwealth.

The latest example is furnished by 
the way we treated the Suez question; 
whether in the U.N. Security Council 
or outside, throughout we adopted an 
Independent line. But I do not thereby 
rule out the possibility of our having 
to give thought to this question some
time or other as to the advantages or 
disadvantages. When that question 
comes up for consideration, a ll those 
will have to be weighed, and weighed 
in the balance fully. Above all, we 
will.be guided by a rational examina
tion of the pros and cons and all rele
vant aspects and factors bearing on 
this issue. But here we are  concern
ed with a very simple matter.

"We enjoy certain reciprocal privi
leges and amenities in these Common

wealth countries which have been 
excluded from the scope of this Act. 
We should forego those privileges and 
facilities, before we can deprive the 
citizens of those countries from simi
lar facilities in our country. I do not 
know if it would be to our advantage 
to do so. We have got a large number 
of citizens in U.K.; I am not sure whe
ther they would like us not to have 
a provision of this character. Even 
if we cease to have any relations w ith 
the Commonwealth as such, still it 
may be necessary to have special pro
visions with regard to countries where 
our own citizens have been living for 
generations and where they have been 
allowed certain facilities, amenities 
and rights, which other foreigners 
living in those countries do not share 
with them. It would be hardly wise 
on our part to do any act which would 
be prejudicial to our citizens in other 
countries w ithout gaining anything in 
return. So, at p resen t I think there  is 
no alternative to our having a provi
sion of this character. W herever there 
is any invidious discrimination against 
our citizens, of course, we are  free to 
take necessary action; and the exclu
sion of Pakistan and South Africa 
demonstrates that we are ready to do 
so and even, to some extent, we would 
forestall any such action on the part of 
any other country. But, in the exist
ing circumstances, on the basis of 
reciprocity, we have agreed to enjoy 
certain privileges in other countries 
and it is but fair and just, and I would 
even say it would not be consistent 
w ith our honour, to adopt a different 
attitude towards the citizens of those 
countries.

As to Pakistan, I may say that they 
enacted a law of this type in 1952. We 
have, however, having in view our 
general attitude in all such questions, 
refrained from toeing the line. We 
have allowed things to be handled in 
a more generous way in our own 
country. Some appeals have been 
made on the ground of humanity. I 
can say that whatever be our law our 
treatm ent will always be hum anita
rian. We stand by the traditions of 
our country and we have never been
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harsh or cruel or unjust deliberately.
That will continue to be our policy.

As to the law, I think there is still 
come misunderstanding. We have a 
provision in the Foreigners Act which 
enables us to exempt any foreigner 
even from the operation of that Act. 
That applies to everyone whether one 
belongs to Pakistan or to any other 
country. So, the amendment does not 
In any way affect that provision of the 
Act.

Apart from that, we have, although 
this Ordinance has been in force for 2 
months exactly, today being the 19th 
of March—the Ordinance having been 
introduced on the 19th January—taken 
no action to which objection can be 
taken by anybody in this Hous?. And,
I dare say that not a single instance 
has presumably come to the notice of 
any hon. Member of this House in 
which vindictive action has been taken 
under the cover of the Ordinance 
which will now be merged in this Act.

Then, again, as hon. Members may 
be knowing, it is not we who have 
Introduced restrictions in the way of 
free movement of people from India to 
Pakistan or Pakistan to India. To 
start with, there were no restrictions. 
Then restrictions were imposed with 
regard to the people living in West 
Pakistan. We did this more or less 
in accordance with the wishes of Pak
istan. Later on, in 1952 these restric
tions of passports and visas were also 
brought into operation in East Pakis
tan. Again, it was done at the ins
tance of Pakistan. So, we have not 
taken any action—if you choose to 
call it “aggressive”, you may say so. 
But we have throughout tried to 
handle all these m atters with utmost 
consideration.

At present this amendment, in fact, 
does not introduce much that is new 
with regard to Pakistan. The passport 
and visa system is already in operation. 
Passports have to be taken and visas 
are necessary for people travelling 
between India and Pakistan. Certain 
long-term visas, perm its etc. a re  given

to the people to whom reference was 
made by some of the speakers. There 
are some Pakistani citizens who culti
vate land on our side of the border. 
They are allowed to come; they take 
away their produce; and there a re  also 
perm its w ith regard to certain m atters 
enabling people to come and go. So 
we have not interfered with that.

Similarly, there  was a reference 
made to seamen and others who are 
employed in Calcutta and other places. 
We have not turned them  out; we have 
not sent them back to Pakistan. They 
are all there although they a re ,P a k 
istani nationals and some of the  essen
tial services are  under their control. 
That shows the amount of tolerance 
that we have shown; tha t shows the 
consideration with which we have 
been dealing with all such m atters. I 
was surprised to find that there is 
some suspicion in some quarter even 
now that we may not behave in a 
very dignified manner. I th ink tha t 
is hardly justified. We w ere entitled 
to a word—I would not say of appre
ciation—but at least to a just appraise
ment of these m atters which are of a 
delicate character even by Members 
belonging to a certain party. They 
have their sympathies with some 
things; we appreciate their views. But, 
still, they should not shut the ir eyes 
to facts as they are.

Then, this law is a simple one. We 
had, as I ju s t said, the passport and 
visa system regulating intercourse 
between these two countries. A man 
can come only w ith a passport and a 
visa, say, either for a year or for six 
months or th ree months. If he over
stayed, then, we have no remedy. 
Similarly, there are people who o ther
wise are not entitled to stay under the 
existing arrangem ents but we cannot 
take any action against them although 
the period has expired or other condi
tions have not been fulfilled or there 
has been ^  breach of those conditions. 
This Bill w ill enable us to deal with 
such cases in an effective m anner. I 
do not see how there could possibly 
be any objection to a m easure of this 
type.
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There was some reference to Burma 
and to Nepal. T here is no passport or 
visa system between Nepal and India. 
The citizens of Nepal, I think, a re  free 
to come to India as they like, 'ftiey 
are  no t registered here. No restric
tions are  ever imposed in the w ay of 
their movements. I w onder w hat 
more our friends would like to be 
done. I t  is m uch more than  any pro
vision in the Foreigners Act exem pt
ing them  from the operation of this 
Act.

As to Burma, hon. Members are 
aw are of the difficulties which our 
citizens are  a t present experiencing in 
Burma. The Government of Burma 
itself would not like the visa and pass
port system to be withdrawn. Action 
can be taken w herever two countries 
are willing to adopt a different line. 
If any such occasion arises we would 
certainly like to do all we can to help 
our friends in Burma. We trea t that 
country not only as a neighbouring 
country but* as a country with which 
our associations go back to thousands 
of years. With them we have not only 
to be friendly bu t also to regard them 
as belonging to the same family as we 
which they have always been for 
ages.
13 hrs.

So, we would not like to do anything 
that would be prejudicial to the dignity 
or to the national honour of Burma, 
or which would in any way put the 
citizens of Burm a to any unnecessary 
inconvenience. But I wonder if the 
Government of Burma would like any 
exception to be made tha t would create 
complications for them. But if my 
hon. friends are sure tha t such reci
procity would be welcomed, we would 
be prepared to give thought to the 
m atter, so fa r as the citizens of Burma 
belonging to India are  concerned, 
because their condition today is not 
altogether as happy as we would like 
it to be. I do no t a t a ll blam e the 
Government of Burma. We w ant to 
be friendly w ith everybody, and so far 
as Burma is concerned, as I said, we 
are one w ith them, not in one m atter, 
not in two m atters, bu t in our ideals, 
in our traditions, in those basic p rin 

ciples which govern human life and 
hum an relations. So, our desire to be 
friendly w ith every country is there. 
H ere we have a simple Bill and I do 
not see how the argum ents th a t have 
been advanced in any way affect this 
Bill.

There was some reference m ade to 
a personal m atter about which I have 
no knowledge, and I do not see how it 
is relevant. I do not accept the state
m ent tha t has been made. As I said, 
I have no particular knowledge about 
this m atter. But the w ay the allega
tions have been made does not seem 
to me to be quite fair. Anyhow, tha t 
is neither here nor there. As fa r  as 
the other m atters are concerned, I have 
already made some observations.

Mr. Speaker: The question is:

“T hat the Bill fu rther to am end 
the Foreigners Act, 1946, and
the Registration of Foreigners 
Act, 1939, be taken into consi
deration."

The motion was adopted.

Clause 2 was added to the Bill

Clause 3.— (Amendment of section
3).

Am endm ent made:
Page 1,—

/or clause 3, substitute—
“Am endm ent of Section  3.—

3. In section 3 of the Foreigners 
Act,—

(a) in sub-section (2 ), the 
brackets, le tter and words “ (g) 
shall be arrested and detained or. 
confined;” shall be omitted;

(b) in sub-section (3), for the 
words, brackets and letters 
“clause (f) or clause (g )’’, the 
words, brackets and le tter “or 
clause (f)"  shall be substituted.’’

—[Pandit G. B. Pan t] 

Mr. Speaker: The question is:

“That clause S, as amended, 
stand part of tile Bill.”

The motion was adopted.
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[Mr. Speaker.]
Clause 3, as amended, was added to 

the Bill.
Clause 4.— (Insertion of new 

section 3A).

Amendment made:

Pace 1, line 13,—

omit ‘(1)’-
—[Pandit G. B. Pant]

Mr. Speaker: The question is:

"That clause 4, as amended, 
stand part of the Bill.”

The motion was adopted.
Clause 4, as amended, t»as added to 

the Bill.

Clause 5 to 8 were added to the Bill.

New Clause 9 

Pandit G. B. Pant: I beg to move: 

“Page 2, line 29,—- 

add at the end—

“Repeal and saving.— 9(1)
The Foreigners Laws 1 ot 1957 
(Amendment) Ordinance, 1957, is 
hereby repealed.

(2) Notwithstanding such re
peal, anything done or any action 
taken in the exercise of any 
powers conferred by or under 
the said Ordinance shall be 
deemed to have been done or 
taken in the exercise of the 
powers conferred by or under 
this Act, as if this Act were in 
force on the date on which such 
thing was done or action was 
taken.”

Mr. Speaker: The question is: 

“Page 2, line 29,— 

add at the end—

“Repeal and saving.—9(1) 
The Foreigners Laws 1 of 1957 
(Amendment^ Ordinance, 1957, is 
hereby repealed.

(2) Notwithstanding such re 
peal, anything done or any action 
taken in the exercise oi any 
powers conferred by or under 
the said Ordinance shall be 
deemed to have been done or 
taken in the exercise of the 
powers conferred by or under 
this Act, as if this Act were in 
force on the date on which such 
thing was done or action was 
taken.”

The motion was adopted.

Mr. Speaker: The question is:

“That New Clause 9 he added 
to the Bill.”

The 'motion was adopted.

New Clause 9 was added to the Bill.

Clause 1.— Short title

Amendment made:

Page 1,—

for clause 1 , substitute—

"Short title and commence
ment. —1.(1) This Act may be 
called the Foreigners Laws (Am
endment) Act, 1957.

(2) It shall be deemed to have 
come into force on the 19th day 
of January, 1957.”

—[Pandit G. B. Pant]

Mr, Speaker: The question is:

“That clause 1, as amended, 
stand part of the Bill.”

The motion t»as adopted.

Clause 1 , as amended, was added to 
the Bill.

Enacting Formula

Amendment made:
Page 1 , line 1,—

for “Seventh” substitute "Eighth”.

—[Pandit G. B. Pant]
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Mr. Speaker: The question is:

“T hat the Enacting Formula, 
as amended, stand p a rt of the 
Bin ”

The motion was adapted.

The Enacting Formula, as amended, 
was added to the Bill.

The Title was a ided  to the Bill.

Pandit G. B. Pant: 1 beg to move 
tha t the Bill, as amended, be passed.

Mr. Speaker: The question is:

“That the Bill, as amended, 
be passed.”

The motion was adopted.

RE MOTION ON ADDRESS BY THE 
PRESIDENT

Mr. Speaker: I w ant to make a
small announcement before the 
House adjourns.

Members are aw are that there will 
be a separate debate on the in te r
national situation. As Members will 
have ample opportunity to  raise 
m atters relating to foreign affairs in 
the course of those discussions, I 
would suggest that they may not 
refer to these m atters during the 
discussion on the Motion of Thanks 
on the President’s Address. I would 
also suggest tha t no amendments re 
lating to these m atters may be tabled 
by Members in connection w ith the 
Motion of Thanks.

Members are also aw are tha t w ith
in a few days there will be a dis
cussion on the Budget. Detailed 
m atters relating to economic and 
financial position will be raised 
during those discussions. In the cir
cumstances, those details may not be 
referred to during the course of dis
cussion on the Motion of Thanks.

The discussion may, therefore, be 
confined to other m atters referred to 
in the President’s Address.

I take  it  th a t the House agrees 
wtth these suggestions.

General Budget, 1657-58 76

Mr. Speaker: The work on the
agenda is over now. The House will 
now stand adjourned to meet again 
at 5 p.m. today for the Budget.
13-14 hrs.
The Lok  Sab ha then adjourned  t ill 

five o1 the clock.

The Lok Sabha re-assembled at Five 
of the Clock.

[Mr. S p e a k e r  in the Chair.]

GENERAL BUDGET, 1957-58
Mr. Speaker: The Finance Minister.

'the Minister of Finance and Iron 
and Steel <Shrl T. T. Krisbnama-
chari): Sir, I r ise -to — present the 
budget of the Central Government 
for the year 1957-58. In 1952, under 
similar circumstances, my predecessor 
presented an interim  budget. Its 
main purpose is to place before P a r
liament, an account of the finances 
of the Central Government for the 
current year and to obtain from the 
House a vote on account to meet 
Government’s expenditure until the 
new Parliam ent considers the budget 
again.

The white Pgpar . nn the budget 
which is Being circulated separately 
attem pts to give a review of m ajor 
economic developments during the 
year. It is, therefore, not necessary 
for me to cover the whole ground 
over again.

The year under review  has been 
a year of some strain from the point 
of view both of internal and of ex
ternal resources. Domestic prices as 
well as the balance of payments 
have been under pressure, mainly as 
a result of the growing tempo of 
developmental activity. The decline 
in agricultural production in 1955' 
56 and external factors, such as the 
closure of the Suez Canal have added 
to the strain  on the economy. The 
White Paper mentions the various 
measures we have taken in the last 
few months to bring the situation 
under control, and I have every hope 
that these measures w ill prove effec
tive in due course.

19 MARCH 1957
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[Shri T. T. Krishnamachari]
The outlook on internal prices de

pends considerably on the level of 
agricultural production, and Govern
ment are fully seized of the urgency 
and importance of achieving better 
results in this sphere. Price stability 
also requires control over credit and 
a budgetary policy which restricts 
the purchasing power . in the hands 
of the public. We have taken steps 
recently to apply selective credit con
trols, while taking care at the same 
time not to cut down unduly the 
supply of credit needed for the ex
pansion programmes in the private 
sector. Basically, what we need is 
more savings, not less investments. 
In the matter of budgetary policy, I 
must say I am not happy with the 
size of deficit to which I shall pre
sently be referring. In this context, 
the increasing demands being made 
on our resources by Defence require
ments cannot be lightly passed over. 
The increase under this head, as you 
will see, is the major element in 
widening the deficit on revenue 
account in the coming year. The 
overall deficit in the budget, viz., 
Rs. 365 crores is, I am afraid, some
what large considering the economic 
situation. There is certainly no slack 
in the economy at present which 
would permit a complacent view of 
the budgetary deficit. Defence is 
hardly an item on which we should 
like to spend more either in terms 
of domestic currency or of foreign 
exchange. If, however, the exigencies 
of the situation make such increases 
inevitable, the necessary sacrifices 
have to be made.

The crucial problem at this jun
cture, however, is that of foreign 
exchange. The Second Five Year 
Plan with its emphasis on the de
velopment of industry, mining and 
transport has a large foreign ex
change component, .and it now appears 
that the deficit in the balance of 
payments over the Plan period will 
be larger than was originally esti
mated. This is due both to the in
crease in the prices abroad and to 
the expansion of some of the projects 
Included in the Plan. In fact, the

draft on our foreign exchange re 
sources has already been heavier 
than we had expected; since April
1956, this has amounted to about 
Rs. 260 chores. This strain on the 
balance of payments has necessita
ted the stiffening of import policy 
which was announced in January.

The foreign exchange situation as I 
now see it for the Plan period is 
briefly as follows. The total deficit 
in balance of payments over the 
Plan period is likely to be about 
Rs. 400 crores more than was en
visaged in the Plan. Taking into 
account the external finance that 
might be available for our various 
projects and the balance available 
from the authorisations of the First 
Plan period, we have in hand foreign 
exchange of the order of Rs. 450 
crores to meet our requirements. With 
this, and assuming the continuance of 
aid from the U. S. A. and Colombo 
Plan countries more or less on the 
present scales and allowing for a 
moderate amount of private foreign 
investment coming in, we may take 
the total of resources in sight at
about 50 per cent of the total re 
quirements. We are a t present nego
tiating with the International Bank 
for Reconstruction and Development 
in respect of loans to cover the foreign 
exchange needs of several of our 
development projects. We are also
exploring possibilities of deferred 
payments in respect of our imports 
of capital goods from various coun
tries. On the whole, the prospects 
of our being able to raise the foreign 
exchange resources for the Plan are 
not altogether discouraging. This, of 
course, is not to say that the task is 
by any means easy.

For tiding over the period which 
must necessarily elapse before the 
new import policy becomes effective, 
we have obtained accommodation 
totalling in all $ 200 million from the 
International Monetary Fund. The 
problem, I must emphasise, is not one 
of achieving a balance in our 
accounts by just cutting down im
ports. The task is twofold. Firstly,
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every care has to be taken to phase 
Plan expenditure in a m anner that 
will not impose an excessive strain 
on the balance of payments. This 
requires adherence to a strict system 
of priorities within the general frame 
work of the Plan. Secondly, we have 
to find ways and means of financing 
the large imports that w ill still be 
essential for the Plan, and this calls 
for sustained effort along several 
lines. The first essential step is to 
increase exports so as to enlarge our 
foreign exchange earnings and to cut 
down imports to the extent possible. 
Neither of these is possible w ithout 
a sacrifice, bu t the sacrifice has to be 
made in the interests of planned 
development.

The Second Five Year Plan, need
less to say, will strain the economy. 
But, I think, at this stage it is im
portant to think of how best to meet 
this strain ra ther than to question 
the basic assumptions or postulates 
behind the Plan. The path of de
velopment does not always run 
smooth. The experience of recent 
months only reinforces the well- 
known fact tha t the balances im pli
cit in a Five Year programme of de
velopment have to be checked and 
rechecked continually in the light of 
experience. The balances between 
investment and consumption, between 
available external resources and the 
claims on them, between the final 
flow of goods and services and the 
materials required for their produc
tion can hardly be estimated precisely 
in advance, and unforeseen factors 
do arise which upset these balances 
from time to time. It was in recog
nition of this fact tha t the Second 
Plan report laid considerable em
phasis on flexibility in planning and 
on the machinery of annual plans to 
provide for the necessary • adjust
ments.

For the immediate present, the 
need is for giving top priority to 
schemes which increase export earn
ings and reduce im port needs 
w ithout making an excessive claim 
on foreign exchange resources in the 
immediate future. Schemes which

contribute most to an early increase 
in agricultural production also de
serve high priority; schemes which 
have already been commenced and 
on which considerable expenditure 
has been incurred claim, in any case, 
a considerable proportion of the re 
sources available. Government in
tend to be guided strictly by such 
priority considerations in determ in
ing the phasing of Plan expenditure; 
first things m ust necessarily come 
first. At the same time, we have to 
ensure to the extent possible that 
development programmes which are 
calculated to contribute most to an 
increase in the productive capacity 
of the country and a strengthening 
of the long-term balance of pay
ments do not suffer unduly. While 
a review and adjustm ent of priorities 
and strict adherence to them are 
essential in view of the limitation of 
resources, every care is being taken 
to see that the momentum gathered 
by the Indian economy in the  last 
three or four years is kept up. In 
the making of our budgets—which 
are essentially development-oriented 
—and in the formulation of policies, 
this positive aspect of the tasks in 
hand is being constantly kept in 
mind.

I would now give a brief account 
of the Revised Estimates for 1956-67 
and the Budget Estimates for 1957-68.

The current year’s Budget provided 
io r  a deficit of Rs. 18.04 crores on 
revenue account after allowing for 
the modifications in the Finance Bill 
accepted by Parliam ent. I now 
expect tha t the year will close with 
a surplus of Rs. 37.94 crores. The 
improvement is largely due to better 
collections of revenue under Customs 
and Union Excise duties, the in
crease in the la tte r representing, in 
the main, the yield of the additional 
duty on cotton cloth imposed during 
the year. There has also been some 
saving in expenditure. Revenue, as 
a whole, is now placed a t Rs. 571.49 
crores, an increase of Rs. 44.10 crores 
over the Budget Estimates, and ex
penditure a t  Rs. 533.55 crores against 
the Budget figure of Rs. 545.43 crores.
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[Shri T. T. Krishnamachari]
Taking the Revenue and Capital 

Budgets together, the overall deficit 
this year is now placed at Rs. 216 
crores against Rs. 356 crores assum
ed in the original Budget. This is 
the result of the improvement in the 
revenue account I have just referred 
to and a saving of about Rs. 64 crores 
in the provision of Rs. 386 crores 
made for Loans and Advances to 
the State Governments and other 
parties.

For the year 1957-58, I estimate 
revenue, at the existing level of taxa
tion, at Rs. 636.22 crores and expen
diture at 663.09 crores, leaving a 
deficit on revenue account of Rs. 26.87 
crores. These figures are inclusive ot 
certain self-balancing items, aggregat
ing Rs. 38 crores, which appear on 
both sides and do not affect the 
Revenue Budget as a whole. There 
is thus an increase of Rs. 26' 73 crores 
in revenue and of Rs. 9] • 54 crores in 
expenditure as compared with the Re
vised Estimates for the curent year.

Of the increase of Rs. 26.73 crores 
in revenue next year, Rs. 8 crores re 
present the estimated yield of the 
Capital Gains Tax and the additional 
super-tax on companies which take 
effect from the 1st April 1957, and 
Rs. 12.4 crores the full year’s effect 
of the increase in the duty on cotton 
cloth, the new duties on rayon, 
synthetic fibres and yams and motor
cars levied during the year. The 
revenue from Customs duties will 
drop by Rs. 9 crores as a result of 
the cuts on import quotas which 
have been imposed to conserve fo
reign exchange; but, against this, 
surplus profits of the Reserve Bank 
are expected to increase by Rs. 10 
crores.

The total expenditure next year, 
excluding the self-balancing items, is 
estimated at Rs. 625.09 crores, of 
which Rs. 252.71 crores w ill be on 
Defence Services and Rs. 372.38 crores

under Civil heads. Thfe provisions 
for Defence Services show* an in
crease of Rs. 49,76 crores which re 
presents mainly purchases of essen
tial stores for the Army and the A ir 
Force. Civil expenditure also shows 
an increase of Rs. 41.78 cro res ' over 
the current year’s Revised Estimate, 
the increase being mainly in respect 
of nation-buildirtg, development and 
social services. Hon’ble Members 
will find the main items mentioned 
in the White Paper and a fuller 
explanation of variations in the Ex
planatory Memorandum circulated 
with the Budget papers and I need 
not repeat them here.

The provisions for Capital expendi
ture and Loans to State Governments 
and others next year is placed a t 
Rs. 772.21 crores against the current 
year's Revised Estimates of Rs. 636.15 
crores. The increase is accounted for 
entirely by larger provision for the 
three steel plants and for Railways.

I have taken credit in the next 
year’s estimates for a m arket Loan 
of Rs. 100 crores; for small savings 
collections of Rs. 80 crores; for foreign 
assistance of Rs. 135 crores and for 
transactions under other miscellaneous 
Debt, Deposit and Remittance heads 
of Rs. 119 crores. Allowing for these 
credits, the next year's Budget, taken 
as a whole, leaves an overall de
ficit of Rs. 365 crores.

I have mentioned earlier that I do 
not feel happy about a deficit of this 
order. The objective m ust be to  re 
duce it to the extent possible by in
creasing the resources accruing to 
the public exchequer. May I, there
fore, in conclusion, reiterate the point 
that considering the immediate re 
quirements as well as the fact tha t 
Plan expenditure w ill have to be 
stepped up year by year, public re 
venues have to be enlarged steadily, 
and both the Centre and the States 
have to exert their utmost towards 
this end?
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FINANCE BILL*
Shri T. T. Krtshnamachari: I beg

to move to r  leave to introduce a Bill 
to continue io r  th e  financial year
1957-58 the existing rates of income- 
tax  and super-tax, other than super
tax  on companies for which provi
sions is made in section 8 of the 
Finance (No. 3) Act, 1956, and the 
existing additional duties of customs 
and excise, and to provide for the 
continuance of certain commitments 
under the General Agreement on 
Tariffs and Trade and the disconti
nuance of the duty on salt for the 
said year.

Mr. Speaker: The question is:

“T hat leave be granted to in- 
A isu \ iw  «r iPAV Ay v-TttvAvswr far Alvr 
financial year 1957-58 the existing 
rates of incom e-tax and super
tax, other than super-tax  on com
panies for which provision is 
made in section 8 of the Finance 
(No. 3) Act, 1956, and the exist
ing additional duties of customs 
and excise, and to provide for 
the continuance of certain com
m itm ents under the General 
Agreement on Tariffs and Trade 
and the discontinuance of the  duty 
on salt for the said year”.

The motion was adopted.

Sbtt T. T. Krtehnamachari: Sir, I 
introduce the Bill.

RULES COMMITTEE

E ig h t h  R e p o r t

Sai'dar Hnkam Singh (K apurthala- 
Bhatin da ) : 1 beg to lay on the Table, 
unde* ru ie 306( 1 ) of the Rules of 
Procedure, the Eighth Report of the 
Rules Committee.

BUSINESS ADVISORY COMMITTEE 

F o r t y - e ig h t h  R e p o r t

Sar^ar Hukam Singh (K apurthala- 
B hatihda): I beg to present the 
Forty .eighth  Report of the Business 
Advisory Committee.

17-18 hr s.

The r_,ok Sabha then adjourned till 
Eleven of the Clock on Wednes
day, the 20th March, 1957.

^ iD 1th8,, Gazett* of fadia Extraordinary P a rt II—Section 2,dated 19th March 1957. pp. 2—5.
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C o l u m n s

35

C o l u m n s

OBITUARY REFERENCE

The Speaker made a reference 
to the passing atoay of Shri 
P.S. Kumaraswami Raja, a 
member of the old Central 
Legislative Assembly. There
after the Members stood 
in silence for a minute 
as a mark of respcct.

PAPERS LAID ON THE TABLE 35 - 4°

The following papers were
laid on the Table :

(1) A copy of the Foreigners 
(Exemption) Order, 1957, 
published in the Noti
fication No. S.R.O. 270, 
dated the 19th January,
1957 under sub-section (2) 
of section 3A of the Fore
igners Act, 1946.

(2) A copy of the Financial 
Agreement between the 
Government of India and 
the Government of the 
Union of Burma.

(3) A copy of each of the 
following Notifications, 
under sub-section (3) of 
scction 169 of the Re
presentation of the People 
Act, 1951, making 
certain amendments to 
the Representation of the 
People (Conduct of Elec
tions and Election Peti
tions) Rules, 1956.

(i) Notification No. S.R.O.
2719, dated the 16th Nov
ember, 1956.

(ii) Notification No. S.R.O.
3068, dated the 14th De
cember, 1956.

(4) A copy of the Notification
No. S.R.O. 412, dated 
the 4th February, 1957, 
under sub-section (3) of 
section 169 of the Repre
sentation of the People 
Act, 1951, making
certain further amend
ments to the Represen
tation of the People (Con
duct of Elections 
and Election Petitions)
Rules, 1956.

(5) A copy of the Notifica
tion No. S.R.O. 140, 
dated the 10th January,
1957, under sub-section

(3) of section 28 of the Re
presentation of the People 
Act, 1950 making certain 
amendment to the Repre
sentation of the People 
(Preparation of Electoral 
Rolls) Rules, 1956.

(6) A copy of the Notification 
No. 7-CA(8)/55, dated 
the 19th February,
1957, under sub-section
(3) of section 44 of the Air 
Corporation Act, 1953 
making certain amend
ments to the Air Corpo

rations Rules, 1955.

(7) A copy of the Annual 
Report of the Air-India 
Internationa) Corpora
tion for the year 1955- 
56 under sub-section (2) 
of Section 37 of the Air 
Corporations Act, 1953

(8) A copy of the Annual 
Report of the Rehabilita
tion Housing Corpora
tion Limited for the 
year ended 31st Decem
ber, 1955, under sub
section (1) of Section 
639 of the Companies 
Act, 1956.

(9) A copy each of the follow
ing Notifications, under 
sub-section (3> of Sec
tion 40 of the Displaced 
Persons (Compensation 
and Rehabilitation) Act, 
1954, making certain 
further amendments to 
the Displaced Persons 
(Compensation and Re
habilitation) Rules, 1955 .

(i) Notification No. S.R.O. 
300/R. Amdt. X I, dated 
the 15th January, 1957.

(ii) Notification No. S.R.O. 
382/R. Amdt. X II, dated 
the 21st January, 1957-

(iii) Notification No. S.R.O. 
434/R. Amdt. X III , dated 
the 31st January, 1957.

(10) A copy of the Notification 
No. S.R.O. 667, dated 
the 20th February,
1957, under sub-section
(4) of Section 56 of the 
Administration of Eva
cuee Property Act, 1950, 
making certpin amend
ments to the Administrp- 
tion of Evacuee Property 
(Central) Rules, 1950.
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( ii)  A copy of the half-yearly 
Repcri on the activities 
of the Coir Board for the 
period from 1st April 
1956, to 13th September,
1956, under sub-sec ion 
(1) of Section J9 of the 
Coir Industry Act, 1953.

(12') A copy of the Report of 
the Plantation Inquiry 
Commission on ihe Rub
ber Industry together with 
the minute of dissent of 
late Shri K.G. Sivaswamy j 
and Annexurcs and Ap
pendices.

(13) A copy of each of the 
following Notifications 
under sub-scction (3) 
of Section 4S of the 
Coffee Act. 1952, making 
c'rt.un further amend
ment t> the Coffee Rules,
1955 :

(1) Notification No. 15(2)
Plant/H/56. dated the xKth 
Januaiy, 1957.

(ii) Notification No. 15 ( J O )  
Plani/B/56 dated [lie iH'h 
February, 1957.

(14) A c r p y  nf  each of the
following Notifications, 
under sub-section (6) of 
Section 3 of the Essen- 
tial Commodities Act,
1955-

(i) Notificaticn No. S.R.O.
1675, dated the 18th July,
1956.

(ii-) Notification No. S.R.O.
1885, dated the 23rd August,
1956.

( l i i )  N o tif ic a t io n  N o . S .R .O .
2403, dated the 19th Octo
ber, j  956.

(iv) Notification No. S.R.O.
3 15 1, dated the 19th De
cember, 1956.

(15) A copy of S.R.O. No.
3152, dated tht
19th December, 1956.

(16) A copy of each of the fol
lowing papers, under sub
section (2) of section 16 
of the TarifT Commis
sion Act, 1951 :

(i) Report (1956) of the 
Tariff Commission on the 
Automobile Industry.

C o l u m n s

(ii) Government Resolution 
No. 2i(4)-TB/56, dated the 
23rd January, 1957.

(17) A copy of the No ificn- 
tion No. S.R.O. 691- 
IDRA/30/1/57. d :tcJ the 
1st March, 1957, ur.de; 
sub-scction (4) of SectiVr 
30 of the Industries the rDc- 
velopment and Regula
tion) Act, 1951, mfkrng 
c>.rt?in amendments to 
tne Registri't on and 
Licensing of Irdustr si 
Undertakings Rules, 1952.

REPORTS OF ESTIM ATES
COM M ITTEE PRESENTED 4 °

Forty-fourth and Forty-fifth 
Report were presented.

r e s i g n a t i o n - o f  A MEMBER 40

The Speaker informed I .ok 
Sabha that Shri Udai Shankar 
Dube had res>gn<.d his seal 
in Lok Sabha with effect 
from the 15th March, I95"7.

PRESENTATION OF RAILWAY 
BUDGET . 40-46

The Minister of Railways and 
Transport (Shri Jagjivan Ram) 
presented a statement of the 
csrimatcd receipts and ex
penditure of the Govern
ment of India for the year
1957-58 in respect of Railways.

STATEM ENT RF. DEMANDS 
FOR SUPPLEM ENTARY 
GRANTS . . . .  46

C o l u m n s

The Minister of Finance and 
Iron and Steel (Sim T.T. 
Krishnamachari) presented 
a statement showing Supple
mentary Demands for Grants 
in respect of the Budget 
(General) for 1956-57.

STATEM ENT R E  DEMANDS 
FOR EXCESS GRANTS. . 47

The Minister of Finance and 
Iron and Steel (Shri T. T. 
Krishnamachari; presented 
a statement showing Demands 
for Excess Grants in respect 
of the Budget (General) for 
X952'53-



C o lum ns

STATEMENT OF EXPENDI
TURE FROM THE CON
SOLIDATED FUND OF 
KERALA STATE . . 47—48

The Minuter of Finance and 
Iron and Steel (Shri T. T. 
Krishnamachari) presented 
a statement of Expenditure 
from the Consolidated Fund of 
the Kerala State authorised 
under Section 70 of the State 
Reorganisation Act, 1956, 
for the last five months of 
the financial year, 1956-57.

STATEMENT RE  DEMANDS 
FOR SUPPLEMENTARY 
GRANTS (RAILWAYS) 48

The Minister of Railways and 
Transport (Shri Jagjivan 
Ram) presented a statement 
showing Supplementary 
Demands for Grants in res
pect of the Budget (Railways) 
for 1956-57.

BILLS PASSED—

(1) The Minister of Revenue 
and Defence Expenditure 
(Shri A. C. Guha ) mov
ed for the consideration 
of the Sea Customs 
(Amendment) Bill. The 
motion was adopted.
After the dause-by-clause 
consideration, the Bill 
was passed as amended. 49—51

*9

(2) The Minister of Home 
AffiuTs ( Pandit G. B.
Pant) moved for the 
consideration of the Fore
igners Laws (Amendment)
Bill. The motion was 
adopted. After the dause- 
by-clause consideration, 
the Bill, was passed, 
as amended. . 5 1—75

PRESENTATION OF GENERAL 
BUDGET—
The Minister of -Finance and 

Iron and Steel (Shri T . T. 
krishnamachari) presented a 
statement of the estimated 
receipts andjt expenditure of 
the Government of India for 
the year 1957-58. 76—82

90

C olum ns

B ILL  INTRODUCED—

Tht Finance Bill, 1957 j  . 83-84

REPORT OF RULES COM
M ITTEE PRESENTED—
Eighth Report was presented. 84

REPORT OF BUSINESS 
ADVISORY COMMITTEE—

Forty-eight1! Report was laid
on the Table . . .  84

AGENDA FOR WEDNESDAY 
20TH MARCH, 1957-  

Discussion on the President’s 
Address.
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